1/95

Before The Hon’ National Green Tribunal (SZ) Chennai
I.A.No. 42 of 2022
In
OA. No. 149 of 2016

1. The Secretary, BBC-S0OS Association,
..Impleading Applicant/10th Respondent

-\Vs-
1. V.Ramasubbu Advocate ... 15t Respondent/Applicant
2. Union of India and others ... Respondents/Respondents
1 24.04.2022 Counter Affidavit filed by the 9t Respondent 1

to the Impleadment Application No. 42/2022
filed by the BBC-SOS Association

2 26.03.2010 General Power of Attorney 29

3 07.01.2022 Representation to the Sub-Registrar, Dindugal 78

4 __.04.2022 82
ified that above documents are true copies of their original

Dated 25th day of April, 2022

Counsel for the 9th Respondent

M/S S KAMALESHKANNAN,
9884422695
Email: taaurs@gmail.com



Before The Hon’ National Green Tribunal (SZ) Chennai
I.A.No. 42 of 2022
In

OA. No. 149 of 2016

1. The Secretary, BBC-SOS Association,
(Reg.No. 91/2021), Villa 269D,
Anandam Senior Citizens Community,
‘Bahri Beatiful Country’
Genguvarpatty Village, G.Kallupatti Panchayat,
Periyakulam Taluk, Theni District, Tamil Nadu.
..Impleading Applicant/10th Respondent

-\Vs-

1. V.Ramasubbu Advocate
Door No.48/17, Theppakulam Street,
Srivalkundam - 628 601. ... 15t Respondent/Applicant

2. Union of India
Rep. by the Secretary to Government,
Ministry of Environment and Forests and Climate Change
Government of India, Paryavaran Bhavan, New Delhi - 110003

3. The Wildlife Preservation (Southern Region)
Ministry of Environment Forest and Climate Change
C-2/A, Rajaji Bhawan Basant Nagar,
CGO Complex Chennal 600 090.

4. The Principal Chief Conservator of Forest and
Chief Wildlife Warden Panagal Maligai Saldapet
Chennai 600 006.

5. The Member Secretary
State Level Environment Impact Assessment Authority Tamil Nadu
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3rd Floor, Panagal Maligal,
No.1, Jeenis road Saidapet, Chennai - 15

6. The State of Tamil Nadu
Rep. by the Secretary to Government,
Department of Environment and Forest,

Government of Tamil Nadu,
Fort St. George, Chennai - 600 003

7. The Chairman
Tamil Nadu Pollution Control Board
76, Mount Salal, Guindy Chennai- 32

8. The District Environmental Engineer
Tamil Nadu Pollution Control Board
DNo.15-4-12-A3 Back to
National Theatre SAR Complex Theni-625 531

9. The Commissioner
Directorate of Town and County Planning 807,
Annasalai, Chennal - 600 002.

10.M/s. Bahri Estates Pvt. Ltd
201-202, Park N Shop, L- Block,

DLF City Phase- 11, Gurgaon - 122 002 Delhi.
...1st to 10th Respondent /1st to 9th Respondent

LII.IILI" J iled b Il=E=1=-10.10 i l.ll

I, Hemant Bahri S/o (Late) Shri. J.N. Bahri, having office at No.44, 2nd
Floor, Jamal Nainar Enclave, Eldams Road, Alwarpet, Chennai 600 018, do

hereby solemnly affirm and sincerely state as follows:-
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1. I am the 9th Respondent in the main application and as such, I am well
acquainted with the facts and circumstances of the case. I am swearing this
counter-affidavit on the basis of the records available in the office of this
Respondent. I have carefully gone through the Impleadment Application filed
by the Applicant Association, and I hereby stoutly deny all the allegations
put forth therein as false and erroneous, except those that are specifically

and expressly admitted hereunder.

2.1t is submitted that the Respondent herein had developed a layout to an
extent of 121.84 Acres, vide permission of the Directorate of Town and
Country Planning, in permission no. 13/2009, dt. 18.03.2009. This
Respondent had previously filed a detailed statement in form of an objection
dated 03.02.2022 to the 3rd Committee report dated 16.04.2021, the same

may be taken as part and parcel of the present counter affidavit.

3. It is submitted that the Applicant herein had filed the above-mentioned

Impleadment Application praying for:

"to permit the impleading applicant filed along with this affidavit
by the association represented by me to implead the association as
Additional Respondent in the above Original Application”
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4. That at the outset, the present Respondent objects to the said Application
for impleadment as the Applicant is not a necessary party and has infact
approached before this Hon’ble Tribunal with ulterior motives and has no
merit on the question of any impact on environment which is clear from the
submission presented below. That further there is no explanation provided
as to why the Applicant has chosen to remain silent for last 6 years since the

case is being adjudicated by this Hon’ble Tribunal.

5.That it is also submitted that the said Applicant has been undertaking such
endeavours with a vested motive of taking over the service and maintenance
rendered by "Bahri Reality Management Services Pvt. Ltd.”. The same is
evident from their submission made in the Impleadment Application in which

they have mentioned the following:

"the 9th respondent should have correctly handed over all
maintenance deposits, all maintenance assets, all operating staff and
entire management of the township to such association if his claims of
'‘project completion” was valid which is not yet done by the O9th

respondent in spite of his claims that the project is a completed
one”......

"If it was done as per legal requirement, then he would have to
vacate the project premises after handing over the maintenance and
operations of the township to the bona-fide association. Such bona-
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fide association will then select any service provider of their choice to
run the maintenance.”

That in order to do so, the Applicant is taking all means mischievously to
bring down the name of the present Respondent who has carried out its
operation as per law and is doing its best for keeping the residents of Bahri

Beautiful Country satisfied.

6.That it is necessary to state that the Applicant herein has no locus-standi to
file the present Application in as much the formation of the said Association
is contrary to the terms of the Application form duly submitted by the buyers
and Plot Buyer Agreement entered into by them while buying the plots in the
project of the present Respondent. It is submitted that all the plot buyers
have already signed Application form along with the Plot Buyer Agreement
(Clause 12.3 thereof) to be a part of Bahri Beautiful Country Plot Owner’s

Resident Welfare Association.

7.That the "Bahri Beautiful Country Plot Owner’s Resident Welfare Association”
iS a registered association and every plot purchaser has signed the
membership form and the new/upcoming plot owners also sign for the

membership of the said association.
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8.That it is categorically provided in the Plot Buyers Agreement executed
between the Plot Buyers and with this Respondent that the allottee shall
become and remain a member of Bahri Beautiful Country Plot Owner
Resident Welfare Association. In fact all the persons of the said association

had signed the said agreement with the present Respondent.

9.1t is submitted that though there are more than 170 members in “ Bahri
Beautiful Country Plot Owner’s Resident Welfare Association”, the present
Impleading Applicant Association is formed with about 25 members only.
That the Applicant Association has been registered under the Tamil Nadu
Societies Registration Act 1975 in the month of December 2021. It is
pertinent to state that these 25 members of the complainant association are
also members of ™ Bahri Beautiful Country Plot Owner’s Resident Welfare

Association”.

10.That before the registration of this Applicant association, they had initially
started a Whatsapp group, in which they themselves added many members

from Bahri Beautiful Country. That in the Whatsapp Group they started
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posting messages against this Respondent and “"Bahri Reality Management
Services Pvt. Ltd.”. That only 12-15 members used to post messages and
rest of the members used to be mute spectators. They tried to propagate
that the present Respondent as a violator. Subsequently, people who were

made part of the group started leaving it.

11.That the Applicant Association is not a genuine association created for the
welfare of the residents and has come into existence after the present
Respondent had formed Bahri Beautiful Country Plot Owner’s Resident
Welfare Association of which every member has agreed willing to be a part
of. Whereas, on the other hand, the Applicant herein without the consent of
the Residents is making false claim that all the Residents are a part of the
Applicant Association. That in contrary, there are more than hundred
members, who are the residents/plot owners of the project who have given
their undertaking that they are in no-way associated with the Applicant

Association and that they do not support their actions in any manner.
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12.That formation of an association separate and distinct from the one
mentioned in the Plot Buyers Agreement is entirely contrary to the terms of
the Plot Buyers Agreement and such an Association is not sustainable in the
eyes of law. The Association members are provoking other innocent and
gullible plot buyers and are coxing and cajoling them to join their
Association. The plot buyers have purchased the plots in the said project
with the clear understanding which is contained in one of the Clause of Plot
Buyers Agreement that the plot purchased by them forms part of the
retirement community for people above 55 years of age. As a Retirement
community project, the role of the promoter and service provider is very
important to ensure peace and harmony therein. It cannot be managed /
done by the other Association(s). There are certain Standard Operating
Procedure (SOPs) to be adhered for a retirement community project which
are not being adhered by the Impleading Applicant Association. The creation
of multiple Associations in the same community would surely hamper the
day to-day operations of the service provider. The said associations, other
than that of the promoter, would only sabotage the project. It is submitted
that the motive and intention of the said Association is only mala-fide which
is to misguide, confuse and propagate wrong information about the
retirement community to sabotage the project. The Association so formed

and their Memorandum of Association, therefore, is entirely null and void
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and not sustainable in the eyes of law. Furthermore, the said Association has
tenants as its members which is not in consonance with the terms of the Plot
-Buyer Agreement. Only the Plot Buyers can become members of “Bahri
Beautiful Country Plot Owner’s Resident Welfare Association” and not the
tenants. To achieve their malafide and wrong intent, the Association has also
made tenants as their members which is totally null and void and not
sustainable in view of nature of the project. Moreover, this is not the correct
forum to raise such issues which needs to be settled outside an

environmental forum.

13.That the present Respondent has also submitted a Representation on
07.01.2022, to the Registrar, Chits and Societies, Dindugal, objecting the
registration of the BCC-S0OS Association against blatant violation of the Plot

Buyers Agreement by formation of a separate Association.

14.That it is also necessary to state that the Impleading Applicant has
approached this Hon’ble Tribunal after all most six years to harass the
Respondent herein. It is submitted that as per Section 14 of the NGT Act,
2010, an application shall be filed within a period of six months from the

date on which the cause of action for such dispute first arose, over all cases
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where a substantial question relating to environment is involved. That the
Impleading Applicant has not raised any substantial environmental question
against the answering Respondent before this Hon’ble Tribunal and has not
even, approached this Hon’ble Tribunal within the limitation period of 6
months as prescribed in the NGT Act, 2010, and hence the Impleading
Application is liable to be dismissed on account of the delay on part of the

Impleading Applicant, in limine.

15.That further, the issues raised are also vague, misplaced and bad in law
and most importantly, the same does not raise any question of
environmental impact being caused due to any conduct of the present
Respondent. The same is evident from the perusal of the said issues listed

out herein below:

(a)Project is not a plotted development project but a township
project. The completion certificate dated 15.09.2011 of the
District Collector is not by a competent authority. Without

providing amenities and building structures planned under the

project, it cannot be concluded as completed. The construction

of the project is still going on.
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(b)Completion certificate not obtained under the Tamil Nadu

Combined Development and Building Rules, 2019

(c)Project not registered under Tamil Nadu Real Estates

(Regulation and Development) Rules, 2017.
(d)Only a part of the project is aimed for retired seniors

(e)Selecting the present Respondent as their service provider for
maintenance of the project has been thrusted upon the resident

and are not of their choosing

(f)No Plot owners was allowed to construct the villas by

themselves

(g)Project was promised to house proper sewage, clean water with
RO plant, hospitals and other amenities and necessities in their
brochures are not adhered to and is pushing all of the members

of this association into aggrieved hardships

18.That none of the issues mentioned above are related to any substantial
question on environment and therefore the present Application is liable to be

outrightly dismissed.
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19.That with regards to issue (a) mentioned above, it is submitted that the
project of the present Respondent is only a layout promotion. That under a
layout promotion project, plots have to be carved out and all basic amenities
such sewage system, roads, street lights, electricity lines among others have
to be provided. That once the facilities are provided and plots are carved
out, the plotted development project also stands completed. However, these
plots are developed for selling the same. These plots are sold to interested
parties for residential purposes with a certain concept which is agreed to be
maintained. The construction of the villas can be undertaken by the present
Respondent or by any other constructor. Therefore, this stage of constructing
buildings/villas over the completed plots is not a part of the plotted
development project but is the obvious follow through, executed subsequent
to the development of the plotted development project. Therefore, the
contention of the Applicant that the project is ongoing is misplaced as the
same stood completed on 15.09.2011. Further, the Applicant is not the
authority to decide whether the District Collector, who has issued the
completion letter dated 15.09.2011 for the plotted development project is
the competent authority or not. Further no provision under law has been

brought out which provides for issuance of any completion certificate for
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plotted development project. In any case the NGT is not the correct forum to

raise such issues.

20.That with regards to the contention that the project cannot be held to be
completed if amenities/building structures planned under the project is not
completed is also misplaced in lieu of the understanding of a plotted
development project mentioned above. That it is reiterated that Plotted
development project involves finishing the development of plots. That
erection of buildings/villas/amenities over these plots is a subsequent
exercise independent of development and finishing of plotted development

project.

21.Further the allegations in the Impleadment Application, regarding the other
developments inside the same layout is misplaced, as none of the said
individual developments on each plots attracts provisions of the EIA
Notification or any activity as under the categorization of Red, Orange or
Green of the TNPCB, and therefore the same has no relevance before this
Hon'ble National Green Tribunal. It is submitted that, though the club-
house, is being setup in one of the areas, within the “owner’s use land”

inside the layout, the same does not require prior permission of the
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Pollution Control Board. It is reiterated that due to the then insistence of
the DTCP authorities to obtain the permission, this Respondent had made
applications to obtain the same and had kept the said construction in
abeyance as the same is yet to be received. In any case such issues are
already the subject matter of the OA and their response by the Respondents,
therefore it need not be raised by another Impleadment Application such as

the present one.

22. That with regards to issue (b), mentioned above, it is submitted that the
requirement of any completion certificate under the Tamil Nadu Combined
Development and Building Rules, 2019, if any, for the present project is out
of question as the said Rules is not applicable retrospectively and therefore it
cannot be applied to the plotted development project of the present

Respondent which stood completed on 15.09.2011.

23.That with regards to the issue (c) mentioned above, it is submitted that the
Applicant has approached this Hon'ble Tribunal with unclean hands,
suppressing the material fact that other complaint has been made by them

before other a different forum.
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24.That the Applicant had already filed a complaint before the Hon’ble Tamil
Nadu Real Estates Regulatory Authority (TNRERA), on 11.01.2022, in C. No.

07 of 2022, praying for;

a. "To direct the Respondent to submit appropriate application under

Sec.3 of the Real Estates (Regulation and Development) Act, 2016, for
the purpose of registration of the project titled "Bahri Beautiful Country”
sanctioned by DTCP under approval 13/2009 at Genguvarpatty Village,
G. Kallupatti Panchayat, Periyakulam Taluk, Theni District, Tamil Nadu.

b. To pass such other orders or directions as this Authority may deem
fit and necessary under the circumstances of the case.”

That the above Compliant has been suppressed by the Impleading Applicant
wherein similar issue raised before TNRERA has been raised under this
Application which has no relevance to this Hon’ble Tribunal, as the same are
not environmental issues. That the said fact shows that the Applicant has
malafide intentions against the present Respondent and for which it has
inclined to approach various Judicial forums in total disregard to the sanctity

of Judicial remedies provided by the system.

25.That further, even as per the RERA Act, the project is exempted from
registration under Section 3, as the project is declared to be a finished one.

This is because, as per Rule 2(h), of Tamil Nadu Real Estates (Regulation
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and Development) Rules, 2017 (TN RERA Rules 2017) the said project is
exempted from falling under the meaning of Ongoing Project. The same is

extracted hereunder:

" (h) "Ongoing project” means, a project where development is
going on and for which completion certificate has not been issued
but excludes such projects which fulfill any of the following criteria
on the date of coming into force of sub-section (1) of section 3 of
the Act:-

(i)in layout projects i.e., where land is developed into plots, the roads
and open spaces gifted to the local body concerned;

(i) the projects in Chennai Metropolitan Area for which application for
completion certificate has been filed with Chennai Metropolitan
Development Authority subject to furnishing certificate from the
architect/licensed surveyor/ structural engineer associated with the
project to the effect that all the buildings in the projects have been
structurally completed i.e. all the columns, beams and slabs have
been erected supported with photographs. Chennai Metropolitan
Development Authority will issue, completion certificate for those
projects in compliance with Completion Certificate norms
prescribed. In Completion Certificate filed cases, if the Completion
Certificate is rejected by Chennai Metropolitan Development
Authority for violation of norms, such projects will be intimated to
the Real Estates Regulatory Authority and will be bound for
registration with Real Estates Regulatory Authority. The details of
all projects where Completion Certificate application has been filed
with Chennai Metropolitan Development Authority prior to
notification of these rules will be disclosed to the public by
publishing the list of all such projects on the website of Chennai
Metropolitan Development Authority and Real Estates Regulatory
Authority immediately after notification of these rules.

(iii) in the case of projects under execution outside Chennai
Metropolitan Area, as no provision and procedure has yet been
prescribed for issue of completion certificate, if the construction is
structurally completed meaning that all the columns, beams and
slabs have been erected and certified by the architect or structural
engineer/licensed surveyor associated with the project supported
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with photographs. Such projects shall be intimated to the
concerned Local Planning Authority or Regional Deputy Director of
the Town and Country Planning Department within 15 days from
the date of notification of these rules with a copy marked to the
office of the Director of Town and Country Planning. The Director of
Town and Country Planning will make public the list of all such
projects in his official website, on the 16th day of notification of the
rules besides publication of the same in the website of Real Estates
Regulatory Authority.”

Since the project is a layout project, the Roads and Open spaces were gifted
to the Local authorities on 15.04.2009, bearing Doc. No. 1448/2009, and
with ratifications done on 14.09.2010, bearing Doc. no. 3786/2010, and a
Completion l|etter had also been issued by the District Collector on
15.09.2011, therefore the same cannot be considered as an ongoing project
under Rule 2(h) of the TN RERA Rules 2017 and hence the allegations of the

Impleading Applicant is misleading.

26.That with regards to issue (d) it is submitted that the same does not form
any basis for a substantial question on environment, however it is submitted
that 70% of the plots are Retirement Homes and 30% are holiday homes/
leisure homes available for all persons. However, these Holiday/Leisure
homes are mostly second homes where the owners do not stay permanently,

and it is mostly the elder persons of the family who stay there. That the
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nature of the project is for retired people and common amenities are

provided keeping in view the same.

27.That with regards to issue (e) alleging that selecting the present
Respondent as their service provider for maintenance has been thrusted
upon the resident and are not of their choosing is false. It is submitted that
the the sale deed, plot buyer agreements, and the Hospitality Agreement for
specialised managed service entered by each plot owner/resident with the
present Respondent has been made by choice, appointing the present
respondent to handle the maintenance services of the on their behalf and
that the same has been entered in their sound mind without any pressure
and in their own willingness, after satisfying themselves in all respects of all
terms and conditions. That the members of the Applicant Association has
also entered under the said agreements as mentioned above. In any case
such issues are not related to any substantial question of environment within

the meaning of Section 14 of the NGT Act, 2010.

28.That with regards to the issue (f) mentioned above, it is submitted that
same is false as the construction of the villas are done only post registration

of the plots which is evident from the plot buyer agreement by the owners.
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That once the ownership is executed only then the construction is done. That
there is the option of availing the service of any other constructor for
executing the construction of their villas. It is necessary to state that
though almost 75 % of the total number of plots are sold, only few of them
are built and developed by the respective owners. That there are cases
where plots have been sold and no construction has been done till date.
However, in all fairness, there is a specific concept which has to be
maintained for all villas in the entire project and the same are well
documented in the plot buyer Agreement and Sale Deeds and which every
owner agreed to adhere to by choice in the interest of aesthetics, uniformity

and environment.

29.That with regards to issue (g) mentioned above, it is submitted that
present Respondent has undertaken the expenses for providing underground
cables, black topped roads, drinking water through supply pipeline and
plantations, at a cost of approximately seven crores, while developing the
projects, which were not a mandate on the Respondent and were in fact
required to be done by the Government agencies. That these were done to
ensure that the beneficiaries enjoy a high standard of living with best

facilities.
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30.That apart from the issues mentioned above, the only issue raised by the
Applicant which is related to environment is that no STP has been installed
in the project and that the Compost Yard does not have any involvement of
any resident. That in this regard, it is submitted that the said allegations are
totally misleading and fabricated. That there is no law which mandates for
providing an STP to be installed in the present project. Further the Joint
Committee under its 1st Report 25.08.2020 has already given a clean chit on
the sewage system of the project, while observing that the sewage from the
villas is collected and disposed periodically through tankers authorized by
local body. It is also noted that, the unit is converting the Bio degradable
solid waste through vermicomposting. Therefore, it is evident that there is
conformity in this regard and all measures are being taken for handling and

disposal of sewage generated in the project.

31.That further, due to the fact that there are a small number of residents in
the impugned layout and that the sewage disposal and solid waste disposal
are under the purview of the local authority, no sewage treatment plant is
setup. Though setting-up of a STP in the layout is not very expensive, due to

low generation of waste by the residence running a STP is not feasible. The
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service provider in the impugned layout takes an earnest effort to dispose
the sewage generated periodically and hence no pollution is caused by any

residence of the layout.

32.Further, the statement made by the Applicant with regards to non-
involvement of residents for the compost yard, it is submitted that the same
is totally false and that the compost yard being done and managed by the

residents themselves.

33.That it is necessary to state that none of the environmental legislations
have been breached by this Respondent and this Respondent has been
highly cautious in obtaining the required permissions as per law. That the
present Respondent has not engaged in any activity in breach of the
mandate permissible by requisite environmental statues, Rules or
Regulations as has also been noticed by the committee, which was
constituted by this Hon'ble National Green Tribunal. The only grievance

the committee had raised against this Respondent is that, due to a fact

that the proposal for many projects were made for more than 50 Ha of
land vide application dt. 17.01.2008 to the Forest department, it is

presumed by the committee that the layout promotion is more than 50
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Ha. That apart, the committee who had visited the site, being the eye of
this Hon'ble National Green Tribunal, had given clean chit on this

Respondent towards any environmental damage.

34.1t is submitted that this Respondent has been making earnest efforts to
show this Hon'ble National Green Tribunal that no environmental question
is involved in the main Application in OA no. 149/2016(SZ). The
Impleading Applicant is only trying to create unnecessary confusions by
raising issues that are out of the scope of environmental law, before this

Hon'ble National Green Tribunal.

35.That it is also pertinent to mention that the General Power of Attorney
dated 26.03.2010 entered by the five associates in favour of the present
Respondent (M/s Bahri Estatess Pvt. Ltd.) again shows that the project in
question planned and executed is only for an area of 49.31 ha. That it is
pertinent to mention that the said General Power of Attorney is a
registered agreement and the same confirms the area entered into by the
five associates for the present project under the Developers Agreement

dated 12.11.2007.
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36.1t is submitted that the project of this Respondent in promoting layout is
not an on-going activity, even as per law, as detailed above. That the
allegation of the impleading Respondent that the project requires
completion certificate from the planning permit issuing authority is without
basis. It is necessary to state that the impleading Applicant is trying to
only bring issues that are to be agitated before other forums and the
same has no relevance to any environmental issue, which is within the

jurisdiction of this Hon'ble Tribunal.

For the reasons started above, it is therefore prayed that this
Hon'ble National Green Tribunal may be pleased to dismiss the implead
Application with exemplary cost and thus render Justice.

Dated 25th day of April, 2022.

COUNSEL FOR APPLICANT APPLICANT

I, B. Mohana Krishna, aged 26 years, Son of B. Jammanna, the
President of ASwarnamukhi Bachavo Andolan Samiti, an

unregistered association, having its Office at Plot No. 117, L.S.
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Nagar, Tirupati, Chittoor district, Andhra Pradesh-517501., the 2nd
Applicant herein, do hereby state that the contents of the above
application in the above paragraphs are true and correct and that
no material has been concealed there from.

Dated 25th day of APRIL, 2020.

COUNSEL FOR APPLICANT APPLICANT
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Before The Hon’ National Green Tribunal (SZ) Chennai
I.A.No. 42 of 2022
In

OA. No. 149 of 2016

1. The Secretary, BBC-SOS Association,
(Reg.No. 91/2021), Villa 269D,
Anandam Senior Citizens Community,
‘Bahri Beatiful Country’
Genguvarpatty Village, G.Kallupatti Panchayat,
Periyakulam Taluk, Theni District, Tamil Nadu.
..Impleading Applicant/10th Respondent

-\Vs-

1. V.Ramasubbu Advocate
Door No.48/17, Theppakulam Street,
Srivalkundam - 628 601. ... 15t Respondent/Applicant

2. Union of India
Rep. by the Secretary to Government,
Ministry of Environment and Forests and Climate Change
Government of India, Paryavaran Bhavan, New Delhi - 110003

3. The Wildlife Preservation (Southern Region)
Ministry of Environment Forest and Climate Change
C-2/A, Rajaji Bhawan Basant Nagar,
CGO Complex Chennal 600 090.

4. The Principal Chief Conservator of Forest and
Chief Wildlife Warden Panagal Maligai Saldapet
Chennai 600 006.

5. The Member Secretary
State Level Environment Impact Assessment Authority Tamil Nadu
3rd Floor, Panagal Maligal,
No.1, Jeenis road Saidapet, Chennai - 15
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6. The State of Tamil Nadu
Rep. by the Secretary to Government,
Department of Environment and Forest,
Government of Tamil Nadu,
Fort St. George, Chennai - 600 003

7. The Chairman
Tamil Nadu Pollution Control Board
/76, Mount Salal, Guindy Chennai- 32

8. The District Environmental Engineer
Tamil Nadu Pollution Control Board
DNo.15-4-12-A3 Back to
National Theatre SAR Complex Theni-625 531
9. The Commissioner
Directorate of Town and County Planning 807,
Annasalai, Chennal - 600 002.
10.M/s. Bahri Estates Pvt. Ltd
201-202, Park N Shop, L- Block,

DLF City Phase- 1II, Gurgaon - 122 002 Delhi.
...1st to 10th Respondent /1st to 9th Respondent

AFFIDAVIT

I, Hemant Bahri S/o (Late) Shri. J.N. Bahri, having office at No.44,
2nd Floor, Jamal Nainar Enclave, Eldams Road, Alwarpet, Chennai 600
018,, the 1st Applicant herein, do hereby solemnly affirm and sincerely

state as under:-
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1. That I am the 1st Applicant in the above mentioned Application and as
such am conversant with the facts and circumstances of the case and am

competent to sweat to this affidavit.

2. I state that the contents of paragraphs of the accompanying application

are true and correct to the best of my knowledge and belief.

Solemnly affirmed on this the :
25th day of April, 2022 : BEFORE ME
And signed his name in my presence. :
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L. No. 3u280,70A4

OW ALL MEN that M/s. Anpra Farms Developers Pvt. Ltd.,, a company
@ncorporated under the provisions of Companies Act, 1956, having fifs Registered
fice at C - 30, Chirag Enclave, New Delhi - 110 04‘; I‘.:hraugh 14
‘Aythorised Signatory, Shri RAM GOPAL SEHGAL s/o Late Shri G.D. 5ehn$
Meﬂ 53 residing at 2H-87BP Faridabad 121001 duly authorized vide Board's
~ Resolution dated 4/3/10 (hereinafter referred to as the PRINCIPAL), do hereby
appoint and constitute M/s.Bahri Estates Pvt. Ltd. having its Registered Office at
§O16A, lnqifé: Enclave, Nebsarai, New Delhi 110068, represented by its
Authorised’ Signatory M, K.V. SAMINATHAN son of K.K. VENKATARAMAN
'aged 57 years residing at No.1, 1D, 1" Street, North Gopalapuram Chennai - 600
lﬁﬂ&, as our sole lawful Attorney In our name and on Its behaif to execute or do all
or any of the acts or things hereinafter mentioned with respect to the Scheadule
Ementioned immoveable property herein:

e
o

) For BAHRI,ESTATES PUT LID."
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: i demolish
| + puildings of all kinds, ;
: jop, form’ lay .out, construct Il, mortgage,
(O17To cuvae, develo, for 21 6%, ST ol cor o el moraege
g :cam or otherwise deal with/transfer/develop the Snal ‘Bermissions,
Fvsne. grant[ Schedule hereunder together with o pend::;ﬂf m'|:hm.- competent
idescribed I‘:censes orders, certificates, no objections, issu Tf Planning, Local
iﬂﬁﬁﬁl including the government, Depar ﬁdﬂ;ﬂﬁﬂh&r’iﬁﬂaﬂw the Schedu'e
nd all other au house edifices,
Bodies, Revenue AuthoriCie, 2 tile and interest, benefits, '
ther rights, ages commaon
Property along with all © . fences drains, ways, pathsl pass )
sewers, ditches, ' ants, lights, liberties,
courts, m:ﬂ?“;‘:;ﬁﬁ m{.r courses, yards. areas, .lrees, F"l % !ht;g _advantages,
;-gulllas, - ht of 'lw and egress, Profits, prlvllwﬁ.mﬂsd;dum Property
.eusmnti,mﬂg rtenances whatsoever in and pertaining to t les), llen(s) and
‘;::'mhz? a'“ I::;;mhmnce(i}. dﬂrge{s}ﬁ\e:mt:rgn}; dtlﬂ;ﬂét Ir: favour of any
' ner.as the © f id Attorney
attachment(s) thereon In any man n in fayor of the sa
‘third parties or otherwise including without limitatio

nts,
- te sale deeds, sale agreeme
itself, as the attorney deems fit; 513 execu

rney deems fit;
development contracts, of such other eeds/agreements as the attorney
ev . :
land to oversee and enforce the provisions
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For BAHR ESTATES PUTC LTD.
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, (02)To apply and obtain in attorney’s own name or in the name of such other person.
as the attorney shall direct, appropriate permissions, sanctions, licenses, orders,
certificates, no objections, from the competent authorities including the government,
Department of Town & Country Planning, Chennal Metropolitan Development
Authorities, Local Bodies, Panchayats, Municipality, Revenue Authorities, and all

other authorities, for giving effect to the various purposes for which power under this
deed Is conferred;

(03)To advertise for sale or otherwise procure and negotiate the sale of the Schedule
mentioned property in several parts or in whole; to receive from the purchasers the
purchase consideration in attorney’s own name or in the name of such other natural
or jurisdic person/company/nominees, as the attorney shall direct, and to give
proper full and absolute discharge receipts for the same on our behalf; to execute
and sign a proper conveyance of the sald property to the said purchasers;

(04)To present the said Yeed of conveyance for registration to the propéer registration

authority, to admit the receipt of the consideration money in his/its or his/its

nominees name and to have the said deed registered and to do all acts, deeds and .

| things which may be necessary for conveying the Schedule property and registering :

‘the said deed as fully and effectually in all respects as the Principal could, If Principal
were personally present; ' :

(0S)To sign, make and present any application to the proper authority for any
purpose whatsoever, including to extend the period prescribed for the registration of
the sale or other deeds and to pay any fine thereof, to obtain the registration of the
said deed within the extended period allowed on an application made in this behalf
and also to all other statutory, local body and other authorities Iincluding for the
purpose of grant of permissions, sanctions, licenses, orders, certificates, no
objections, transfer of patta, mutation of records etc.; to hand over actual exclusive

physical and legal possession of the Schedule property to the Purchasers/third
parties, from the possession of the aftorney with whom the same |s vested;

= - i S il P

(06)To realize debts/rents any money due to Principal from any other person and to g
grant receipts and discharges for the same; to draw, endorse and sign any cheques,
! drafts, pay orders, dividend or interest, warrants or other investments payable to us,

and to sign our name and' execute on our behalf all contracts, transfers,
assignments, deeds and instruments whatsoever;

(07)To pay 2ll taxes, dues, levies, penalties(if any), fees to any Government or
authority or other institution/person; to receive any notices, to send returns, replies
and to represent or to appear before any Government, authority or institution in that
regard; ;

(08)To sign and verify Income Tax returmns and also sign necessary statements and
petitions and submit the same to the concerned Income Tax, and also pay the
necessary taxes In this connection;

'* (09)To institute appropriate legal proceedings incdluding proceedings Income

: Tax Authorities, and in connection therewith to sign necessary pl , petitions,

' affidavits, counter affidavits, appeals and engage Advocates, Cha d Accountants,
Auditors to do same; -

| (10)To appear and act In 2ll the courts, civil, révenue or criminal or other
departments/judicial/quasi judicial/administrative/other authorities, whether origina!
or appellate, in the registration . offices, and In any other office of Government
or District or Municipal authority or any other authority; to sign and verify plaints,
written statements, complaints, petitions, claims, objections, memorandum of
appeals and petitions and applications of all kinds and to file them In any such court
or office; to appoint any advocate, pleader, or any other legal practitioner; to
compromise, compound or withdraw cases, and refer cases to arbitration/mediation;

Contd.....4




(11)To file and receive back documents, to deposit and withdraw money, and to
grant receipts thereof; to obtain refund of stamp duty or repayment of court fees; to
defend any action against the Principal; to compromise any litigation which has been
laid by the Principal jointly or individually or against Principal at his sole discretion; -

(12)To obtain necessary clearance certificates/permissicns/sanctions/orders under

the Income Tax Act or any other Act for the time being In force or which may be
introduced from time to time;

(13)To, purchase, maintain and manage all equipment, instruments and things,
including telephones; to pay the dues, fees and levies thereon;

(14)To file suits of all kinds including for rent, mesne profits, ejectment of tenants,
and, other kinds of suits; to apply to courts and officers for copies of documents,
orders and papers; to apply for the inspection of and to inspect any official or judicial

records; to accept service of any summons, notice or writ issued by any court or
officer against us; and

(15)To apply for licenses/no objection certificates/sanction of plans, permissions
from appropriate authorities for construction of building/warehouse/etc on the
schedule property, make construction, additions, alterations in the property, to
appoint labour, contractor, architect, such other persons etc., for this purpose and
make payments on Principal’s behalf.

(16)To represent before all the government, statutory, panchayat, local body and
other authorities with respect to the schedule property.

(17)To get electric (light & power) connection/meter Installed/changed in the said
property and for the purpose to sign and submit any application(s), Indemnity
bond(s) etc. to deposit the dues and demands etc. To depaosit the electricity/water

charges with the concerned departments in respect of the said property and to get
the receipts thereof.

(18)To get Water/Sewer connection/meter installed/changed in the said property and
for the purpose to sign and submit any application(s), forms, affidavit(s]},

undertaking(s), no objection(s), indemnity bond(s) etc. to deposit the dues &
demands etc;

(19)To compromise, compound or withdraw the case(s), to appoint an arbitrator, to
proceed in arbitration proceedings, to deposit and withdraw money, to execute
decree, to receive and recover the amount of decree and to Issue the receipts for the
same; To proceed and conduct all the proceedings related to the said property.

(20)To  sell/transfer the sald property, in whole or in parts, to any intending
purchaser(s) to enter Into any agreement with the purchaser(s), to receive the
consideration amount In full or in parts, to issue receipts thereof and to sign all
relevant documents to sale of the sald property.

(21)To apply for and get any type of Ipaﬂnlsﬁdn and/or clearance/no objection
certificate to sell/transfer the said property from any concerned/competent authority.

(22)To appoint such other or further gmril/spocial attorney(s) and to revoke the
powers conferred upon such attorney(s).

(23) Generally to do all lawful acts necessary as the attorney deems fit in relation to
the schedule property without any limitation whatsoever on such powers with respect
to this irrevocable and unconditional power of attorney,

Anprs Farms

A
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(24)Apart from the authority which has been expressly conferred, the attorney Is
hereby granted and possessed of all implled authority for giving effect to the
absolute authority conferred on the attorney herein with respect to the schedule
property. The Principals shall from time to time execute and deliver all such further
documents and do all acts and things without any limitation as the Attorney may
require In his discretion to effectively carry on the full intent and meaning of this
deed and to complete the transactions contemplated hereunder. If any doubt or
dispute shall arise at any time whether. a specific authority/power has been conferred
under deed or not, the opinion of the attorney in such case would be final and
binding on the Principal, Attorney and third parties, if any.

(25)The reference to singular is to be read as plural at the relevant places. Each of
the provisions of this deed shall be severable, and if any one or more of the
provisions of this deed is unenforceable as per applicable law, such unenforceability
shall not affect the enforcement of any other provision of this Agreement. If at any
time any dispute shall arise in respect to the schedule property between the Principal
and the Attorney, It shall be settied by arbitration to be conducted by referring the
same to a sole arbitrator appointed by the Attorney. The deed is subject to the
jurisdiction of courts in New Delhi alone to the exclusion of all other courts.

(26)We hereby agree that all acts, deeds and things lawfully done by my said
Attorney shall be construed as acts, deeds and things done by us and we undertake

to ratify and confirm all acts whatsoever that our said Attorney shall do or cause to

be done for us in exercise of the powers hereby given under this Irrevocable power of

attorney and keep the attorney fully indemnified by us against all risk and costs at all
times to come.

SCHEDULE PROPERTY
All that piece and parcel of the land comprised within the Ganguvarpatti Village,
G.Kallupatti Panchayat, Periyakulam Taluk, Theni District, measuring a total extent
of 7.50 Acres, within the Registration District of Thenl and Registration Sub-District
of Vathalakundu situated within the revenue survey numbers mentioned herein
below:

ITEM SURVEY NUMBER EXTENT

35/95
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BFTLHA o
IN WITNESS WHEREOF we have signed this deed Bt . :
2 Sgay of 11442010

\CU. § winmlle o
WITNESSES Authorised Signatory

.

1. (4o, Pz isnatAcoey i)
| b ;5{35-5:; it P,

. P.V.S. Glridhar & Sal Assoclates
Dnnsﬂrl%\_\pﬂ Advocates

319 (Old No.155), Linghl Chetty Street,
Sai Srujan 111 Floor, Chennal - 600 001.
Giridhar & Sai, @ : 25243948 /42163849 « Fax : 25229151
Advocates

E-mall : Indlaw2k@yahoo.com
No.319, Linghi Chetty Street, 1t Floor.

George Town, Chennal - 600 001. M




ANPRA FARMS DEVELOPERS PVT.LTD

gxtract of the minutes of the
Developers Pvt.Ltd meeting held at the reg
30, Chirag Enclave New Delhi — 110048 on 4*, March-2010

tt.; Shr’l.G*D.SEHGF-.L is hereby

istered POwer of Attorney appointing M/s.
istered office at D-16A, INDIRA ENCLAVE,

RESOLVED THAT Mr. rRam Gopal Sehgal -sﬁn of La

authorized by the Board to execute 8 reg

ganri Estates Private Limited having its reg
NEB SARAI, NEW DELHI-110068 as this Company’s authorized attorney in respect of

the property hereunder for the purpose pf developing, marketing, selling and
otherwise dealing with, or to exercise such other powers 83 prescﬁbed.

PROPERTY
arpatti Village,

All that plece and parcel of the land comprised within the GanguVv
G.Kallupatti panchayat, periyakulam Taluk, Then District, measuring 3 total extent

of 7.50 Acres, Within the Registration District of Thenl and Reglistration Sub-District !
enue survey numbers mentioned herein

of vathalakundu situated within the Trev

below:
ITEM SURVEY NUMBER
NO
406

01.
02. 425/1

=2 Total Extent

ed True Copy QM ! iI ! specimen signature

. YV e pecin
S: VAI % ?ﬁt&&ﬁ.ﬁehgal
ANPRA FARM & NeTARY PUBLIC
"'?WWEM o ;EH. H.1.G. FLATS,
irectat T.NAGAR

: V.K.SODHI b ‘ s FHﬂf\l‘gﬂg
s Director ., CELL: 994
L SRR S

'--.---I-

c-30, CHIRAG ENCLAV

37795
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" (01)To cultivate, develop, form lay out, construct buildings of all kinds, demolish
building if any, convert land use, manage, control, possess, and/or to sell, mortgage,
% lease, grant license or otherwise deal wlt!'-fujansferfdevelop the Immovable property
described In Schedule hereunder together with all pending/final permissions,
¢ sanctions, licenses, orders, certificates, no objections, issued by tha competent
" authorities including the government, Department of Town & Country Planning, Local
!Bodies,. Revenue Authorities, and all other authorities with respect to the Schedule
Property along with all other rights, titie and interest, benefits, house, edifices,
courts, compound, sewers, ditches, fences, drains, ways, paths, passages, common
gullies, wells, waters, water COUrSes, yards, areas, trees, plants, lights, liberties,
easements, right of Ingress and egress, profits, privileges, rights, advantages,
§ members and appurtenances whatsoever in and pertaining to the Schedule Property
free of all encumbrance(s), charge(s), claim(s), liability(ies), lien(s) and
Eatm:hmant(s) thereon in any manner as the attorney deems fit, in favour of any
third parties or otherwise Including without limitation in favor of the said Attorney
itself, as the attorney deems fit: to execute sale deeds, sale agreements,
3 development contracts, or such other deeds/agreements as the attorney deems fit;
and to oversee and enforce the provisions thereof;

g Contd.....3
ATES PVT. LTD
: Ve S an e 1T~
Authorised Signatory
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(02)To apply and obtain in attorney’s own.name or In the name of such other person
as the attorney shall direct, appropriate permissions, sanctions, licenses, orders.
certificates, no objections, from the competent authorities Including the government.
Department of Town & Country Planning, Chennai Metropoiitan Development

Authorities, Local Bodies, Panchayats, Municipality, Revenue Authorities, and all
other authorities, for giving effect to the various purposes for which power under this

(03)To advertise for sale or otherwise procure and negotiate the sale of the Schedule
mentioned property in saveral parts or in whole: to recaive from the purchasers the
purchase consideration In attorney’s own name or in the name of such other natural
or jurisdic person/company/nominees, as the attorney shall direct, and to give
proper full and absolute discharge receipts for the same on our behalf; to exarute
and sign a proper canveyance of the saig property to the said purchasers;

and also to all other statutory, local body and other authorities including for the
purpese of grant of permissions, sanctions, licenses, ordars,. certificates, no
objections, transfer of patta, mutation of records €. to hand over acfual exclysive
Physical and legal possession of the Schedule property ta the Purchasers/thir
parties, from the possession of the attorney with whom the same i§ vested;

(06)To realize debts/rents any money due to Principal from any nther person and to
grant receipts and discharges for the same: to draw, endorse and 5ign any chegues.
drafts, pay orders, dividend or interest, warrants or other investments payabile to us.
and to sign our name and éxecute on our behall all contracts, ‘transfers,
assignments, deeds and Instruments whatsoever:

petitions and submit the same to the concerned Income Tax, and also pay the
necessary taves in thic connection;

Tax Authorities, and in connection therewith to sign Necessary plaints, petitions,

affidavits, counter affidavits, appeals and engage Advocates, Chartered Accountants,
Auditors to do same;

(10)To appear and act In all the courts, civil, revenue or C<riminal or othar
ﬂ!pnrtments;judiquuasi judit:atjudminmtrltivefuthﬁr authonties, whether ariginai
or appellate, in the registration offices, and In any other office of Governmens
or District or Municipal authority or any other authority; to sign and verify plaints,
written statements, complaints, petitions, ciaims, cbjections, memorandum of
appeais and petitions and applications of all kinds and to file them in any such court
or office; to appoint any advocate, pleader, or any other legal practitioner; 110
compromise, compound or withdraw cases, and refer cases 1o arbitration/mediation:

Contd._..4
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(11)To file and receive back documents, to deposit and withdraw money, and to
grant receipts thereof; to obtain refund of stamp duty or repayment of court fees; to

defend any action against the Principal; to compromise any litigation which has been
laid by the Principal jointly or Individually or against Principal at his sole discretion;

(12)To obtain necessary clearance cerﬁﬂmtusfpennmsmnsfsancuuns{urders under

the Income Tax Act or any other Act for the tume peing In force or which may be
introduced from time to time;

(13)To purchase, maintain and manage ail equipment, instruments and things,
including telephones; to pay the dues, fees and levies thereon;

and, other kinds of Suits; to apply to courts and officers for copies of documents,
orders and papers: to apply for the inspection of and to inspect any official or Judicial

records; to accept service of any summons, notice or writ issued by any court or
officer against us: and

(13)To apply for licenses/no objection certificates/sanction of plans, permissions
from appropriate authorities for construction of building/warehouse/etc on the
schedule property, make construction, additions, alterations in the property, to
appoint labour, contractor, architect, such other PErsons etc., for this purpose and
make payments on Principal’s behalf.

16)To represent before all the government, statutory, panchayat, local dody and
other authorities with respect to the schedule property.

(17)To get electric (light & power) connection/meter Installed/changed in the said
property and for the purpose to sign and submit any application(s), indemnity
bond(s) etc. to deposit the dues and demands etc. To deposit the electricity/water

charges with the concerned dapartments in respect of the said propérty and to get
the receipts thereof.

{1B)To get Water/Sewer connection/meter installed/changed in the said property and
‘or the purpose to sigh and submit any application(s), forms, affidavit(s),

undertaking(s), no objection(s), ingemnity bond(s) etc. to deposit the dues &
cemands ete:

(18)To compromise, compound or withdraw the case(s), to appoint an arbitratar, to

proceed in arbitration proceedings, to deposit and withdraw money, to execute
decree, to receive and recover the amoeunt of decree and to issue the receipts for the

same; To proceed and conduct all the proceedings related to the said property.

(20)To sell/transfer the said property, in whole or In parts, to any intending
purchaser(s) to enter into any agreement with the purchaser(s), to receive the

consideration amount in full or in parts, to issue receipts thereof and to sign ail
relevant documents to sale of the said property.

(21)To apply for and get any type of permission and/or clearance/no objection
certificate to sell/transfer the said property from any concerned/competent authority.

(22)Te appoint such other or further generai/special attorney(s) and to revoke the
powers conferred upon such attorney(s).

(23) Generally to do all lawful acts Necessary as the attorney deems fit in relation to

the schedule property without any limitation whatsoever on such powers with respect
to this irrevocable and unconditional power of attorney.
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. (24)Apart from the authority which has been expressly conferred, the attorney is
- r hereby granted and possessed of all implied authority for giving effect to the

absoiute authority conferred on t:he attorney herein with respect to the schedule

{25)The reference to singular Is to be read as plural at the relevant places. Each of
the provisions of this deed shall be Severadle, and If any one or more of the

provisions of this deed i unenforceable as per applicable law, such unenforceability
shall not affect the enforcement of any other provision of this Agreement. If ar any

ume any dispute shall arise in respect to the schedule Property between the Principal
and the Attorney, it shall be settled by arbitration to be conducted by referring the

(26)We hereby agree that all acts, deeds and things lawfully done by my said
Attorney shall be construed as acts, deeds and things done Dy us and we undertake

SCHEDULE PROPERTY

All that piece and parcel of the land comprised within the Ganguvarpatti Village,
- | G.Kallupatti Panchayat, Periyakulam Taluk, Then| District, measuring a total extont

of 18.28 Acres, within the Registration District of Theni ang Registration Sup-
District of Vathalakundu situated within the revenue survey numbers mentioned

herein below:

O ITEM ] T SURVEY NUMBER | EXTENT &

| _NO | __ACRES_ ENTS

T 02, | 3032 iz e

| -03. | 379 | 4 JL |

[ 04 382 & 1 | 3 |

05 383 | 1 R e

06 EER £ e e

07, | 3885 1 ST |

08 385/3 = 2 91 |

| 09, | 386 2 R

- - |

.| _._Iﬂ’tl! Extent 13- __L 28 IJ

w
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IN WITNESS WHEREOF we have signed this deed at {_:'ﬁf.:ﬂ Gumnpv

. i
<& day of (7452010 on this the

«LTD

o

M/S.BAHRI ESTATES (P) LIMITED

WITNES%EE For BAHRI rﬂ'ﬂTES PVT. LD,
: Lé/;iﬁ;?hl’l& SV Samnalin-
s el =LA MA Moz <o ¥ Authorised Signatory

LW(I«C.HD#HHE? FA Ao\
7. Ichaje Mo Corolase ., 2 i e Lo

e
Mfs. V.S, Glridhar & Sai Associates

Loss P Advocates
ey o i 4138 (oue No.155), Linghi Chetty Street.
s dnaf- S 11 Floor, Chennai - €00 001,
v @ : 25243949 /42182943 « Fax : 2522915y
Nﬂ*jlg, Lfﬂgh.l' Qh#tty Sfr';gtf'}'f} ;?;Jgﬁlkﬂ?Ihﬂﬂ.Cﬂm 3

George Town, Chennal - 600 001.

- RASUINDARAM, M A Bl
4 :{;u j'.:-'nff_ § NOTARY PUBLIC
' ':.n -.n 7 H LG FL.&TS.
s P GARDEN,

f NAGAP, CHENMELS00 017
ERONE 2230 3342
. § 'l-__hfif

L LA "_-*-j" 'Y 3
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Bahri Cuisines Pvt.Ltd

Extract of the minutes of the board of directors of M/s Bahri Cuisines Pvt.Lud
meeting held at the registered office of the company at D-16A, INDIRA
ENCLAVE, NEB SARAI, NEW DELM1-110 068 on 3rd March-2010

RECOLVED THAT Mr.Ram Gopal Sehgal son of Late Shri.G.D.SEHGAL is heredy authorzeo by
the Roard t0 execute a registered Power of Altormey appointing M/s. Banri Estates Private
Limited having its ragistered office at O-16A, INDIRA ENCLAVE, NEB SARAL NEW DELMHI- 110
068 as this Company’s authorized attorney in respect of the property hereunder for the

ourpose of developing, marketing, selling and otherwise dealing with, or to exercise such oiher
powers as prescribed.

PROPERTY
All that plece and parcel of the land comprised within the Ganguvarpatti village, G.Kallugatu
Panchayat, Periyakulam Tiluh, Tneni District, maasuring a total extent of 18.28 Acres, within
the Registration District of Theni and Registration Sub-District of Vathaiakundu situates within
rhe revenue survey numbers mentioned harein below:

r‘rﬁ']_ SURVEY NUMBER | Ex"_"_rzu'r Nk
| NO | - ACRES _CENTS | -
E D1. EI?EE | 1 24 :
~ 2 ekl 1 I
ﬁ——.n—_‘ o P
oy : 1 F . *
1 1 07 ‘
1 1 e .fé'_ i
J_ 1 o
| "':T'___T“ai’ ]
* 2 l, 55
— e otal Extent e ] 23* '_:
\
Ao 3te. .
U "MA B =
For Mﬂﬂw f%'ﬁggfm'i NOTARY it%}gLﬂ.““_- -
Hﬂmm 5 ¢ Ne. Hs": Gillgﬁl;: . Specimen Signature of

W/N-/ T. HAG#*.‘WW"&M 017 of mr R .G.Sehga!

- 2433 3)
Hemant Bahri Dlsstor E:fgeﬁi"
Director "y

---...-.--ir-l-'—-q--t-lnlqi---- -.1--l-l-a---.a.-..-------.--........‘-ﬁ---..-i'-i-iiirl SEp—————

- o — = & G

D-16A, INDRA ENCLAVE, NEB SARAIL, NEW DE

=

- = lllﬁhﬁﬁm‘ M A

ll-.:_ "’ﬂ:!“-.p

g 2otk _..'s,.ul.:.ﬂ'r (eI~

.H_,.-l -qtc_'.,'h":p.
o g AanDEN

i Mr 3"’.' !"L:-r Tl L O U"i"
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"1- " ; ‘¥
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L. No. 3u280/T0A€

KNOW ALL MEN that M/s. Suprava Agro Estates Pvt. Ltd. company incorporated

8 under the provisions of Companies’ Act, 1956, having its Registered Office at
- g C - 30 , Chirag Enclave, New Delhi ~ 110.048, through its Authorisad Signatory.

Shri RAM GOPAL SEHGAL s/o Late Shri G.D."Sehgal Aged 53 residing at 2H-8787
Faridabad 121001,duly authorized vide Board's Resolution dated 2/3/10 (hereinafter
referred to* as the PRINCIPAL), do hereby hppulnt and constitute
M/s.Bahri Estates Pvt. Ltd. having Its Registered Office at D16A, Indira Enclave,
Nebsarai, New Delhl 110068, represented by Its Authorised Signatory

Mr. K.V. SAMINATHAN son of K.K. VENKATARAMAN aged 57 years residing at
No.1, 1D, 1* Street, North Gopalapuram Chennal - 600 086, as our sole lawful .

Attorney in our name and on-its bahahlf to execute or do all or any of the acts or
things hereinafter mentioned with respect to the Schedule mentioned immoveable
property herein:

Contd.....2
SUPRAVA AGRO ESTAJES r ~ For BAHRI ESTATES PVT. LID.
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form lay out, construct bulldings of all kinds, demolish
wiigerif any, convert land use, manage, control, possess, and/or to sell, mortgage,
i 2ase, grant license or otherwise deal with/transfer/develop the immovable property
described in Schedule hereunder together  with all pending/final permissions,
sanctions, licenses, orders, certificates, no objections, issued by the competent
§ authorities including the government, Départment of Town & Country Planning, Local
Bodies, Revenue Authorities, and all other authorities with respect to the S_q:hadule:
Property along with all other rights, title and Interest, benefits, house, edifices,
courts, compound, sewers, ditches, fences, drains, ways, RQ”‘S*_ passages, common _
z gullies, wells, waters, water courses, yards, areas, trees, -plants, lights, libertles,
easements, right of Ingress and egress, profits, privileges, rights, advantages,
members and appurtenances whatsoever in and pertaining to the Schedule Property
§ free of all- encumbrance(s), charge(s), claim(s), liability(les), - lien(s) and
attachment(s) thereon in any manner as the attorney deems fit, In favour of any
§ third parties or otherwise Including without limitation in favor of the said Attorney
itself, as the attorney deems fit; to-execute sale deeds, sale agreements,
g development contracts, or such other deéds/agreements as the attorney deems fit;
g
€
F
.

b

and to oversee and enforce the pmﬂﬂom‘mmoﬂ
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(02)To apply and obtain in attorney’s own name or in the name of such other person
as the attorney shall direct, appropriate permissions, sanctions; licenses, orders,
certificates, no objections, from the competent authorities including the government,
Department of Town & Country Planning, Chennal Metropolitan Development
Authorities, Local Bodies, Panchayats, Municipality, Revenue Authorities, and all

other authorities, for giving effect to the various purposes for which power under this
deed Is conferred;

(03)To advertise for sale or otherwise procure and negotiate the sale of the Schedule
mentioned property in several parts or In whole; to recelve from the purchasers the
purchase consideration in attorney’s own name or In the name of such other natural
or jurisdic persan{:n—rnpanwnnminus, as the attorney shall direct, and to give
proper full and absolute discharge receipts for the same on our behalf; to execute
and sign a proper conveyance of the said property to the sald purchasers;

(04)To present the said deed of conveyance for registration to the proper registration
authority, to admit the receipt of the consideration money in his/its or his/its
nominees name and to have the said deed registered and to do all acts, deeds and

which may be necessary for conveying the Schedule property and registering
the sald deed as fully and effectually in all respects as.the Principal could, if Principal
were personally present;

(05)To sign, make and present any application to the proper authority for any
purpose whatsoever, including to extend the period prescribed for the registration of
the sale or other deeds and to pay any fine thereof, to obtain the registration of the
sald deed within the extended period allowed on an application made In this behalt
and also to all other statutory, local body and other authorities including for the
purpose of grant of permissions, canctions, licenses, orders, certificates, no
objections, transfer of patta, mutation of records etc.; to hand over actual exclusive
physical and legal possession of the Schedule property to the Purchasers/third
parties, from the possession of the attorney with whom the same Is vested;

(06)To realize debts/rents any money due to Principal from any other person and to
grant receipts and ‘discharges for the same; to draw, endorse and sign any cheques,
drafts, pay orders, dividend or Interest, warrants or other investments payable to us,

and to sign our name and execute on our behalf all contracts, transfers,
assignments, deeds and instruments whatsoever; :

(07)To pay all taxes,.dues, levies, penalties(if any), fees to apy Government Of
authority or other institution/person; to recelve any notices, send returns, replies

and to represent or to appear before any Government, ruthoﬂ or institution in thal
regard;

(08)To sign and verify Income Tax returns and also sign necessary statements and
petitions and submit the same to the concerned Income Tax, and galso pay the
necessary taxes in this connection; .

(09)To Institute appropriate legal proceedings including proceedings before Income
Tax Authorities, and In connection therewith to sign necessary plaints, petitions,

affidavits, counter affidavits, appeals and engage Advocates, Chartered Accountants,
Auditors to do same;

(10)To appear and act In all the courts, civil, revenue or criminal or other
departments/judicial/quasi mmuwwmwmer authorities; whether original
or appellate, In the registration offices, and Tn any other office of Government
or District or Municipal authority or any other authority; to sign and verify plaints,
written statements, complaints, petitions, clalms, obiections, memorandum of
appeals and petitions and applications of all kinds and to file them In any such court
or office; to appoint any advocate, pleader, or any other legal practitioner: 1C
compromise, compound or withdraw cases, and refer cases 10 arbitration/ mediation.

SUPRAVA AGRO ESTATES PVE. LTD.
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(11)To file and receive back documents, to deposit and withdraw money, and to
grant receipts thereof; to obtain refund of stamp duty or repayment of court fees; to
defend any action against the Principal; to compromise any litigation which has been
laid by the Principal jointly or Individually or against Principal at his sole discretion;

(12)To obtain necessary clearance certificates/permissions/sanctions/orders under

the Income Tax Act or any other Act for the time being In force or which may be
introduced from time to time;

(13)To purchase, maintain and manage all equipment, instruments and things,
including telephones; to pay the dues, fees and levies thereon;

(14)To file suits of all kinds including for rent, mesne profits, ejectment of tenants,
and, other kinds of suits; to apply to courts and officers for copies of documents,

orders and papers; to apply for the inspection of and to inspect any officlal or judicial
records; to accept service of any summons, notice or writ issued by any court or
officer agalnst us; and

(15)To apply for licenses/no objection certificStes/sanction of plans, permissions
from appropriate authorities for construction of building/warehouse/etc on the
schedule property, make construction, additions, alterations in the property, to

appoint labour, contractor, architect, such other persons etc., for this purpose and
make payments on Principal’s behalf.

(16)To represent before all the government, statutory, panchayat, local body and
other authorities with respect to the schedule property.

(17)To get electric (light & power) connection/meter Installed/changed in the sald
property and for the purpose to sign and submit any application(s), indemnity
bond(s) etc. to deposit the dues and demands etc. To deposit the electricity/water

charges with the concerned departments in respect of the said property and to get
the receipts thereof.

(18)To get Water/Sewer connection/meter installed/changed in the said property and
for the purpose to sign and submit any application(s), forms, amdaviu(s),

undertaking(s), no objection(s), indemnity bond(s) etc. to deposit. the dues &
demands etc;

(18)To compromise, compound or withdraw the casé(s), tQ appoint-ar arbitrator, o
proceed In arbitration proceedings, to deposit and withdraw money, to execute
decree, to recelve and recover the amount of decree and to issue the receipts for the
same; To proceed and conduct all the proceedings related to the sald property.

(20)To sell/transfer the said property, In whole or in parts, to any intending
purchaser(s) to enter into any agreement with the purchaser(s), to receive the

consideration amount in full or in parts, to Issue receipts thereof and to sign all
relevant documents to sale of the said property.

(21)To apply for and get any type of permission and/or clearance/no objection
certificate to sell/transfer the said property from any concerned/compéetent authority,

(22)To appoint such other or further general/special attorney(s) and to revoke the
powers conferred upon such attorney(s).

(23) Generally to do all lawful acts necessary as the attorney deems fit in relation to

the schedule property without any limitation whatsoever on such powers with respect
to this irrevocable and unconditional power of attorney.
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(24)Apart from the authority which has been expressly conferred, the attorney 1§

hereby granted and possessed of all implied authority for giving effect to the

absolute authority conferred on the attorney herein with respect to the schedule
property. The Principals shall from time to time execute and deliver all such further
documents and do all acts and things without any {imitation as the Attorney may
require In his discretion to effectively carry of the full intent and meaning of this

the provisions O this shall be ceverable, and If any one or of the
rovisions of this deed is unenforceable as per 2 icable law, unenforceability
shall not affect the enforcement of any other p of this Agreement. If st any =

time any dispute shall arise in respect to the cchedule property pbetween the principal
and the Attorney, it shall be settied DY arbitration to be conducted by referring the
came to 2 sole arbitrator appointed by the Attorney, The deed Is subject t© the
jurisdiction of courts In New Delhi alone to the axclusion of all other courts

(26)We hereby agree that all acts, deeds and things jawfully done by my said
Attorney shall be construed as acts, deeds and things done by us and we undertake
to ratify and confirm all acts whatsoever that our sald Artorney shall do or cause to

be done for us In exercise of the powers hereby given under this irrevocable power of

attorney and keep the attorney fully indempified by us against all ek and costs at all
times to come.

sUPRAVA AGRO ESTAT Lrp. - For BAHRI pyT. LTD.
S T

Authorised Signurs Authorisad SIGnaIeTY
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SCHEDULE PROPERTY

All that plece and parcel of the land comprised within the Ganguvarpatti Village,
G.Kallupatti Panchayat, Perlyakulam Taluk, Theni District, measuring a total extent

of 37.83 Acres, within the Registration District of Thenl and Registration Sub-

District of Vathalakundu situated within the revenue survey numbers mentionec
herein below:

ITEM SURVEY NUMBER | EXTENT

01. 412 = 48
02. 413
414/1
414/2
415
416
421/1

| ol M| | 0| OO O W
(=
~

|
ol O

W] -

wml ] O] O] =) N O] =
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N WITNESS WHEREOF we have signed this deed at BLTEALyrRY.... on this the
2" gay of A, 2010
SUPRAVA AGRO mﬁg. LTD.
AM‘ s-‘ o vt
ATTORNEY
M/s.BAHRI ESTATES (P) LIMITED
V. §a..~‘-----\t
WITNESSES : e
e NG ANy e
Ly orma il Y /_,
- uti_éumwwﬂ-‘rﬂ
VIAhS 8T o st f
u{é Nﬁér.-a.ﬂ:_.??’ﬁﬂ-
O A=A - S CERE

2. MMML P L

: T’ et
s./- Hlﬁﬂu‘jﬂj“m: 'L’ e F'?

Eafbd_p‘.w-'-ﬁ-

P.V.S. Glridhar & Sal Assoclates
M*MH\H"!E‘ Advocates

prafted by: 319 (0ld No.155), Linghi Chetty Street,
Sal Srujan 111 Floor, Cheanal -~ 600 001,
Giridhar & Sa/, QO : 25243%49 | 42463848« Fax @ 25229151
Advocates, E-mall : HrdlL’onzk.flhnn.cnm
No.319, Linghi Chetty Streel, or,

George Town, Chennal - 600 001.
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Y SUPRAVA AGRO ESTATES PVT.LTD

Extract of the minutes of the board of directors of M/s Suprava Agro Estates

pvt.Ltd meeting held at the registered office of the company at C-30, Chirag
Enclave , New Delhi = 110048 on 2" March-2010

RESOLVED THAT Mr.R.G. SEHGAL, son of Late Shri. G.D.SEHGAL Is hereby
authorized by the Board to execute 8 registered Power of Attorney appointing M/s.
aahrl Estates Private Limited having its registered office at D-16A4, INDIRA ENCLAVE,
NEB SARAI, NEW DELHI 110-068 as this Company's authorized attorney in respect of
the property hereunder for the purpose of developing, marketing, selling and
stherwise dealing with, or to exercise such other powers as prescribed.
PROPERTY

All that piece and parcel of the land comprised within the Ganguvarpatt! Village,
G.Kallupatti Panchayat, Periyakulam Taluk, Theni District, measuring 2 total extent

of 37.83 Acres, within the Registration District of Thenl and Registration Sub-
L District of Vathalakundu situated within the revenue survey numbers mentioned ==

herein below:
ITEM SURVEY NUMBER ‘ EXTENT
|_:¥9 X ACRES
" ; =

| 427 1 5 T
¢ BT L S 1
; | 431 0 91
' 435 0 1 . S
436/1 B 1 a2
. TR 3 28
; 7. | 438/3 1 0a
S AN ' 436/4 0 88
ok!:l “ 437 ST e 50
3 wx:msurq?lﬂm MRObL |438/1 ; 02
VO AV PUBE
AL RIa § S i . .

S.P. GARD™N,

I NAGAR. CHENNAI-600 017A BENTINCK STREET, 4™ FLOOR, KOLKATA [W.B] -7
OHONE" 2433 3042
CELL: 08411 35658

bt SRt ' ' 0" ¢ | Pﬂﬂh 35555
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c"
. SUPRAVA AGRO ESTATES PVT.LTD

23. 443/1 y

" 24, 443)2 1
ot ~ Total Extent w
i — — -—

T T - R L -

Specimen Signature of Mr.R.G.Sehgal

Certified True Copy

® g 3

For SUPRAVA AGRO ESTATES PVT.LTD

SUPRAVA AGRO ESTAILs 1. - Ly o
Hemant Bahri Direcsor t
Director

"

N o310

3. VAIRASUNDARAM, M.A. B4
~ ADVOCATE & NOTARY PUBLIC
No. H7/H, H.1.G. FLATS,
S.P. GARDEN, -
T. NAGAR, CHENNAI-G00 017.
PHONE: 2423 342 -
CELL: 88411 3565»

R

7A.BENTINCK STREET, 4™ FLOOR KOLKATA [W.B] - 700001

EN
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_ ALL MEN that M/s. Sushma Sales Pvt. Ltd. company Incorporated under
' the provisions of Companies Act, 1956, having its Registered Office at No./A,
Bentineck Street, 4th Floor, Kolkatta, 700 001, West Bengal, through its -
g Authorised Signatory, Shri RAM GOPAL SEHGAL s/o Late Shri G.D. Sehgal Aged
53 residing at 2H-878P Faridabad 121001 duly authorized vide Board’s Resolution
dated 6/3/10 (hereinafter referred to as the PRINCIPAL), do hereby appoint and
P constitute M/s.Bahri Estates Pvt. Ltd. having its Registered Office at D16A, Indira
‘ Enclave, Nebsarai, New Delhi 110068, represented by ils Authorised Signatory
Mr. K.V, SAMINATHAN son of K.K. VENKATARAMAN aged 57 years residing at
£ No.1,.1D, 1% Street, North Gopalapuram Chennal - 600 086, as our sole lawful
B Attorney in our name and on its behalf to execute or do all or any of the acts or
" things hereinafter mentioned with respect to the Schedule mentioned immoveable
£ property herein:

Contd.....2
' For Sushma se For BAHRI ESTATES PVT. LTD.

' . <.\ g‘ﬁ,.,-...,._.ll..m
: -‘ { | Authorised Signatory
£
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2 L. No. 30280/70A4

i lish
cultivate, develop, form lay out, construct buildings of all kinds, demo

_ Bui '"ﬁ-if any, convert I:nd use, manage, control, possess, and/or to sall,lmurtgig;,

§ lease, grant license or otherwise deal with/transfer/develop the immovable property
described in Schedule hereunder together with all pending/final permissions,
sanctions, licenses, orders, certificates, no objections, issued by the competent

: authorities including the government, Department of Town & Country Planning, Local
Bodies, Revenue Authorities, and all other authorities :with respect to the Schedule

§ Property along with all other rights, title and interest, benefits, house, edifices,
courts, compound, sewers, ditches, fences, drains, ways, paths, passages, ﬁnm;?nn‘

., gullies, wells, waters, water COUrses, yards, areas; trees, plants, lights, h:, es,
easements, right of Ingress and egress, profits, privileges, rights, a?v:n ge:tﬂw;
members and appurtenances whatsoever In and pertaining to the Schedule Frop

i free of all encumbrance(s), charge(s), -claim(s), liability(ies), lien(s) andl
attachment(s) thereon In any manner as the attorney deems fit, in favour of any

¥ third parties or otherwise including without limitation in favor of the saig Attorney
itself, ' as the attorney deems fit; to execute sale deeds, sale agraemen;s..

¥ development contracts, or such other deeds/agreements as the attorngy deems fit;
and to oversee and enforce the provisions thereof; -

Contd.....3
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(02)To apply and obtain in attorney’s own name or in the name of such other person
as the attorney shall direct, appropriate permissions, sanctions, licenses, orders,
cartificates, no objections, from the competent authorities Iincluding the government,

Department of Town & Country Planning, Chennal Metropolitan Development
Authorities, Local Bodies, Panchayats, Municipality, Revenue Authorities, and all

other authorities, for giving effect to the various purposes for which power under this
deed is conferred:

(03)To advertise for sale or otherwise procure and negotiate the sale of the Schedule
mentioned property In several parts or In whole; to recelve from the purchasers the
purchase consideration in attorney’s own name or in the-name of such other natural
or jurisdic person/company/nominees, as the attorney shall direct, and to give
proper full and sbsolute discharge recelpts for the same on our behalf; to execute
and sign a proper conveyance of the sald property to the said purchasers; .

(04)To present the said deed of conveyance for registration to the proper registration
authority, to admit the receipt of the consideration money in his/its or his/its -

nominees name and to have the said deed registered and to do all acts, deeds and 2
things which may be necessary for conveying the Schedule property and registering

the said deed as fully and effectuslly in all respects as the Principal could, if Principsl
were personally present;

(05)To sign, make and present any application to the proper authority for any
purpose whatsoever, including to extend the period prescribed for the registration of
the sale or other deeds and to pay any fine thereaof, to obtain the registration of the
said deed within the extended period allowed on an application made in this behalf

and also to all other statutory, local body and other authorities including for the
purpose of grant of permissions, sanctions, licenses, orders, certificates, no
objections, transfer of patta, mutation of records etc.; to hand over actual exclusive

physical and legal possession of the Schedule property to the Purchasers/third
parties, from the possession of the attorney with whom the same |s vested,;

(06)To realize debts/rents any money due to Principal from any other person and to
grant receipts and discharges for the same; to draw, endorse and sign any cheques,
drafts, pay orders, dividend or interest, warrants or other investments payable to us,
and to sign our name and execute on our behalf all contracts, transfers,
assignments, deeds and instruments whatsoever;

(07)To pay all taxes, dues, levies, penalties(if any), fees to any Government or
authority or other institution/person; to recelve any notices, to send returns, replies

and to represent or to appear before any Government, authority or institution In that
regard,;

(08)To sign and verify Income Tax returns and also sign necessary statements and
petitions and submit the same to the concerned Income Tax, and aiso pay the
necessary taxes in this connection;

(09)To institute appropriate legal proceedings including proceedings before Income.
Tax Authorities, and In connection therewith to sign necessary plaints, petitions,
affidavits, counter affidavits, appeals and engage Advocates, Chartered Accountants,
Auditors to do same;

(10)To appear and act in all the courts, civil, revenue or criminal or other
departments/judicial/quasi judicial/administrative/other authorities, whether criginal
or appellate, in the registration offices, and In any other office of Government
or District or Municipal authority or any ¢ he. authorit:; to sign and verify plaints,
written statements, complaints, petitions, claims, objections, memorandum .of
appeals and petitions and applications of all kir. Is and te file them In any such court
or office; to appoint any advocate, pleader, u any uthergegal practitioner; to
compromise, compound or withdraw cases, and rafer casés to arbitration/mediation;

For Sushma §.
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Y (11)To file and receive back documents, to deposit and withdraw money, and to
grant receipts thereof; to obtain refund of stamp duty or repayment of court fees; to
defend any action against the Principal; to compromise any litigation which has been
laid by the Principal jointly or individually or against Principal at his sole discretion;

(12)To obtain necessary clearance certificates/permissions/sanctions/orders under

the Income Tax Act or any other Act for the time being in force or which may be
Introduced from time to time;

(13)To purchase, maintain and manage all equipment, instruments and things,
including telephones; to pay the dues, fees and levies thereon:

(14)To file suits of all kinds including for rent, mesne profits, ajectment of tenants,
and, other kinds of suits; to apply to courts and officers for copies of documents,

orders and papers; to apply for the Inspection of and to inspect any officlial or judiclal
records; to accept service of any summons, notice or writ issued by any court or
officer against us; and

(15)To apply for licenses/no objection ceﬂlﬂcﬂes;’sﬁnctlun of plans, permissions
from appropriate authorities for construction of bullding/warehouse/etc on the
schedule property, make construction, additions, alterations in the property, to

3 appoint labour, contractor, architect, such other persons etc., for this purpose and
, make payments on Principal’s behalf.

(16)To represent before all the government, statutory, panchayat, local body and
other authorities with respect to the schedule property.

(17)To get electric (light & power) connection/meter installed/changed in the said
property and for the purpose to sign and submit any application(s), indemnity
bond(s) etc. to deposit the dues and demands etc. To deposit the electricity/water

charges with the concerned departments In respect of the sald property and to get
the receipts thereof. -

(18)To get Water/Sewer connection/meter installed/changed in the said property and
for the purpose to sign and submit any application(s), forms, affidavit(s),

undertaking(s), no objection(s), indemnity bond(s) etc. to deposit the dues &
demands etc;

(19)To compromise, compound or withdraw the case(s), to appoint an arbitrator, to
proceed in arbitration proceedings, to deposit and withdraw money, to execute
decree, to recelve and recover the amount of decree and to issue the receipts for the
same; To proceed and conduct all the proceedings related to the sald property.

(20)To sell/transfer the said property, in whole or In parts, to any intending
purchaser(s) to enter into any agreement with the purchaser(s), to receive the

consideration amount in full or in parts, to Issue recelpts thereof and to sign all
relevant documents to sale of the said property.

(21)To apply for and get any type of permission and/or clearance/no obijection
certificate to sell/transfer the sald property from any concerned/competent authority,

(22)To appoint such other or further general/special attorney(s) and to revoke the
powers conferred upon such attorney(s). 2

(23) Generally to do all lawful acts necessary as the attorney deems fit in relation to

the schedule property without any limitation whatsoever on such powers with respect
to this irrevocable and unconditional power of attornay.

(24)Apart from the authority which hes been expressly conférred, the ﬂtturﬁt'r IS
hereby granted and possessed of all implied authority for giving effect to the

!ﬂ'w llrs o0 Lid




absolute authority conferred on the attorney herein with respect to the schedule
property. The Principals shall from time to time execute and deliver all such further
documents and do all acts and things without any limitation as the Attorney may
require in his discretion to effectively carry on the full intent and meaning of this
deed and to complete the transactions contemplated hereunder. If any doubt or
dispute shall arise at any time whether a specific authority/power has been conferred

under deed or not, the opinion of the attorney in such case would be final and
binding on the Principal, Attorney and third parties, If any. :

(25)The reference to singular is to be read as plural at the relevant places. Each of
the provisions of this deed ehall be severable, and if any one or more of the

provisions of this deed Is unenforceable as per applicable law, such unenforceability
shall not affect the enforcement of any other provision of this Agreement. If at any
time any dispute shall arise in respect to the schedule property between the Principal
and the Attorney, it shall be settled by arbitration to be conducted by referring the
same to a sole arbitrator appointed by the Attorney. The deed is subject to the
jurisdiction of courts in New Delhi alone to the exclusion of all other courts.

(26)We hereby agree that all acts, deeds and things lawfully. done by my said
Attorney shall be construed as acts, deeds and things done by us and we undertake
to ratlfy and confirm all acts whatsoever that our sald Attorney shall do or cause 1o
be done for us in exercise of the powers heréby given under this Irrevocable power of
attorney and keep the attorney fully indemnified by us against all risk and costs at all
times to come.
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of 56.33 Acres,

herein below:

SCHEDULE PROPERTY
All that piece and parcel of the land comprised within the Ganguvarpatti Village,

G.Kallupatti Panchayat, Periyakulam Taluk, Theni District, measuring a total extent
within the Registration District of Theni and Registration Sub-
District of Vathalakundu situated within the revenue survey numbers mentioned

ITEM SURVEY NUMBER EXTENT
NO 2 . 04[] ACRES | CENTS
3 2098/28 0 28
I 02, |2098/3 Ui 33
03. 210/28 0 5
04. 210/3 0 25 (AR
05. | 213 0 it 96
06. | 214 ~ l T 73
07. 304 3 30
~ 08. | 305/1 1 35
09, | 3062 ~ 0 i G
[ 10. | 307 1 e
11. 308 = 2 48
12. | 309 B 1 11
13. 311/2A I 1 5 |
14, | 311/28 1 g @
15. 377 4 03
16. 395/1, 395/2, 393/3 3 50
| 17, | 399/1, 39972 "] " 63
18. | 396 2 ;| 1 24
19, 397/1, 397/2 3 il
20. 400 2 17
3T, ~ | 401/1 3 1 09
:_ % | 401/3 % W 64
23. 402 R 03
24, 403 o e D e
25. 404 0 80 |
[ 26. | 405/1 ; ' 1 40
SRR e I R 63
T Bk 1407 e <3 50
29. 408 iy 0 34
30. 409 % [ 2 >
5 410/1 1 G4
32. 410/2 2 0 99
8, 411 iF 2 15
| Total Extent 56 33

.
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BATLAGu vpy
IN WITNESS WHEREOF we have signed this deed at ..cenrciinnrionees . on this the
25 day of 17+ %010 |

ATTORNEY
M/s.BAHRI ESTATES (P) LIMITED
For BAHR! ESTATES PVT. LTD.
WITNESSES Authorised Signatory
S e L

L (Fe P ke 40 ma DleopTiy)
Iti5 8 v e =

K. 2. NAc a8 A, R

ChEreva ), o o oo ,

2. T Ck .HonranMéd F'drﬂ:-nh—)
,hlnqiﬁ Ho G oo -{__M”

5& m# J’wdﬁn

b WJs. PY.S. Glrldhar & Sai Assoclates
Al C Ad

Drafted By: vocates

Sal Srujan 319 (0I¢ HQ.ISSL Uﬂﬂhi Eh!th‘ ﬂ'l‘llt,

Giridhar & Sai, 111 Fi'ﬂﬂf, Chlnnai—ﬁﬂﬂ 001,

Advocates, . QO : 25243949 /42182540 . Fex : 25220151

No.319, Linghi ChettyF-Stdks Inmkovzk @yahoo.com
George Town, Chennal - 600 001. : ;

. S NOA
Hu:?:jrfﬂ THAG, FLATS,
g P. GARDEN, 0017
© NAGAR. CHENNAI-50
U PHONE 2433 3342
CELL: 98411 35658

%
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ADVOCATE

No. H7/H, H.1.G. FLATS,
SP

St i 02. | 2098/3 pioes
(i 03. | 210/28
at .

Extract of the minutes of the hoard of directors of M/s Sushma Sales pyt.Ltd meeting
held at the registered office of the company at 7A, BENTINCK eTREET, 4™ FLOOR,
KOLKATA [ W.B] - 700001 on 5™ March-2010

RESOLVED THAT Mr. Ram Gopal Sehgal sen of Late Shri. G.D.Sehgal is heredy
suthorized by the Board to execute and registered Power of Attorney appointing M/s.
8ahrl Estates Private Limited having Its registerad office at D16A, l,ﬂdrq!Eﬂ‘Clg;:'Ei Neb
Saral, New Delhi - 110 068 as this Company’s authorized attorney In rbge&!af'the
property hereunder for the purpose of developing, marketing, s€lling and otherwise
dealing with, or to axercise such other powers as prescribec.

All that piece and parcel of the land comprised within the Ganguvarpatti Village,
G.Kallupatti Panchayatl, periyakulam Taluk, Theni District, measuring 3 total extent
of 56.33 Acres, within the Registration District of Theni and Registration Sub-District
of Vathalakundu situated within the revenue survey numbers mentioned herein
below:

————
s ——

[ ITEM | SURVEY NUMBER EXTENT ,
NO

~ 01. 2098/28

!

|

04. 210/3
" T

o
*T 06 |214

|

|
|

L
ul &l
| 1

& NO1

GARDEN Y

T NAGAR. CHENNALE& SENTINCK STREET, 4' " FLOOR,
SHONE: 2433 3342
98411 35058

CELL

ADVOCATE &MOTARY PUBLIC

S i R - -'E:r%_m
Ne. H7/H, H1.G FLATS, ;
S P. GARDEN, '
T. NAGAR, CHEQINHiEOD oT.
PHONE! 2433 31342
~eil - 98411 35656

:_-
' :ﬂ
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19, 39771, 39772 jl - i
20. 400 g - =
1 401/1 ; s
33, | 401/2 ' SRS .
""T 402 T = e
24, 403 J - T .o
285. | 404 ° ]_;!O_
26, | 405/1 E oo
27. | 405/2 . J -
| 38, 407 - « s
29, 1 408 i k. <
30, 409 g WO
31 |4t071 A 225 5
32. | 410/2 0 .
o N -
Total Extent 56 33

Specimen Signature of Mr.R.G.Sehgal

Certified True Copy

F g-nusrm.u SALES TD E r
et ‘E mu;,USHMP‘ SALES F"ﬁ?’ab'
L :

L Qe ©3]3)/0
. Sangeeta Bahri - }
. 3. VAIRASUNDARAM, MA.B.L
| ADVOCATE & N®TARY PUBLIC >
8T No. H7/H, H.1.G. FLATS,
S.P. GARDEN,

T. NAGAR, CHENNAI-600 017.
PHONE: 2433 3132
CELL: 98411 35658

buiv‘

£ o
_3 VA Aﬁ%hﬁ-”'”"—"’ <

ADVOCATE &NOTARY PUBTIC™
No. H7/H, H 1.G. FLATS,
S.P. GARDEN, . .
T. NAGAR. CHENNAI-600 017
PHONE: 2433 3342
CELL: 98411 35058
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" ALL MEN that M/s. Venkatesh Agro Estates Pvt. Ltd. company
the provisions of Companies Act, 1958, having its Registered

Office at C-30 , Chirag Enclave, New Delhi - 110 048, Authorised Slgnatory,
Shri RAM GOPAL SEHGAL s/o Late Shri G.D. Sehgal Aged 53 residing at 2H-878P
Faridabad 121001 duly authorized vide Board’s Resolution dated 6/3/10Q (hereinafter
referred to as thé PRINCIPAL), do hereby appoint and constitute
M/s.Bahri Estates Pvt. Ltd. having its Registered Office at D16A, Indira Enclave,
Nebsaral, New Delhi 110068, represented by its Authorised Elgnatﬂrv
Mr. K.V. SAMINATHAN son of K.K. VENKATARAMAN aged 37 years residing at

- r sole lawful
No.l, 1D, 1™ Street, North Gopalapuram Chennal = 600 086, as ou

Attorpey In our name and on its behalf to execute or do all or any of the acts or

things hereinafter mentioned with respect to the Schedule mentioned immoveabie

herein:
® 4 Contd.....2

VENKATESH AGRO ESTA

R1 ESTATES PVT. LTD.
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1(01)To cultivate, develop, form lay out, construct buildings of all kinds, demolish
bullding if any, convert land use, manage, control, possess, and/or to sell, mortgage,
jlease, grant license or otherwise deal with/transfer/develop the immovable property
described in Schedule hereunder together with all pending/final permissions,
;sanctions, licenses, orders, certificates, no objections, issued by the competent
vauthorities including the government, Department of Town & Country Planning, Local
Sodies, Revenue Authorities, and all other authorities with respect to the Schedule
fProperty along with all other rights, title .and interest, benefits, house, edifices,
courts, compound, sewers, ditches, fences, drains, ways, paths, passages, common
gullles, wells, waters, water courses, yards, areas, trees, plants, lights, liberties,
easements, right of Ingress and egress, profits, privileges, rights, advantages,
4nembers and appurtenances whatsoever in and pertaining to the Schedule Property
free of all encumbrance(s), charge(s), claim(s), liability(ies), lien{s) and
attachment(s) thereon in any manner as the attorney deems fit, in favour of any
Xhird parties or otherwise Including without limitation in favor of the said Attorney
‘tself, as the attorney deems ft; to execute sale deeds, sale agreements,
development contracts, or such other deeds/agreements as the attorney deems fit:
and to oversee and enforce the provisions thereof;

—

$ 3

\

' B ' Contd.....3
: VENKATESH 260 & For BAHRI ESTATES PVT. Tw
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< (02)To apply and obtain in attorney’s own name or in the name of such other person
as the attorney shall direct, appropriate permissions, sanctions, licenses, orders,
certificates, no objections, from the competent authorities including the government,
Department of Town & Country Planning, Chennal Metropolitan Development
Authorities, Local Bodies, Panchayats, Municipality, Revenue Authorities, and all
other authorities, for giving effect to the various purposes for wh ich power under this
deed Iis conferred;

(03)To advertise for sale or otherwise procure and negotiate the sale of the Schedule
mentioned property in several parts or in whole; to receive from the purchasers the
purchase consideration in attorney’s own name or in the name of such other natural
or jurisdic person/company/nominees, as the attorney shall direct, and to give
proper full and absolute discharge receipts for the same on our behalf, to execute
and sign a proper conveyance of the said property to the said purchasers;

(04)To present the said deed of conveyance for registration to the proper registration
authority, to admit the receipt of the consideration money in his/its or his/its

ﬁ ominece name and to have the said deed registered and to do all acts, deeds and

1 things ‘which may be necessary for conveying the Schedule property and registering

l the said deed as fully and effectually in all respects as the Principal could, if Principal

i were personally present;

F

(05)To sign, make and present any application to the proper authority for any

purpose whatsoever, including to extend the period prescribed for the registration of

f the sale or other deeds and to pay any fine thereof, to obtain the registration of the

1 said deed within the extended period allowed on an application made in this behalf

' and also to all other statutory, local body and other authorities including for the %
: purpose of grant of permissions, sanctions, licenses, orders, certificates, no

'; objections, transfer of patta, mutation of records etc.; to hand over actual exclusive

; physical and legal possession of the Schedule property to the Purchasers/third

' parties, from the possession of the -attorney with whom the same is vested;

(06)To realize debts/rents any money due to Principal from any other person and 1o
grant receipts and discharges for the same; to draw, endorse and sign any cheqgues,

{ drafts, pay orders, dividend or Interest, warrants or other investments payable to us.
and to sign our name and execute on our behalf all contracts, transfers,
assignments, deeds and Instruments whatsoever;

\ (07)To pay all taxes, dues, levies, penalties(if any), fees to any Government or
| authority or other institution/person; to recelve any notices, to send returns, raplies

and to represent or to appear before any Government, authority or institution in that

regard; |

[ (08)To sign and verify Income Tax returns and also sign necessary statements and
petitions and submit the same to the concerned Income Tax, and also pay the
r necessary taxes in this connectior: -

(09)To institute appropriate legal proceedings Including proceedings before Ineoma
Tax Authorities, and In connection therewith to sign necessary plaints, petitions,
affidavits, counter affidavits; appeals and engage Advocates, Chartered Accountants,

Auditors to do same;

i (10)To appear and act In all the courts, civil, revenue or criminal or cther
departments/judicial/quasi judicial/administrative/other authorities, whether original
or appellate, in the registration offices, and In any other office of Government
or District or Municipal authority or any other authority; to sign and verify plaints,
written ctatements, complaints, petitions, claims, objections, memorandum of
appeals and petitions anc applications of all kinds and to file them in any such court
or office: to appoint any advocate, pleader, or any other legal practitioner; to
compromise, compound or withdraw cases, and refer cases to arbitration/mediation;

ENKATESH AGRO ESTATESPV: -+
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{11)To file and receive back documents, to deposit and withdraw money, and to
grant receipts thereof; to obtain refund of stamp duty or repayment of court fees; o
defend any action against the Principal; to compromise any litigation which has been
laid by the Principal jointly or individually or against Principal at his sole discretion;

(12)To obtain necessary clearance certificates/permissions/sanctions/orders under

the Income Tax Act or any other Act for the time being In force or which may be
introduced from time to time;

(13)To purchase, maintain and manage all equipment, instruments and things,
including telephones; to pay the dues, fees and levies thereon;

(14)To file suits of all kinds including for rent, mesne profits, ejectment of tenants,
and, other kinds of suits; to apply to courts and officers for copies of documents,
orders and papers; to apply for the inspection of and to inspect any official or judicial

records; to accept service of any summons, notice or writ issued by any court or
officer against us; and

(15)To apply for licenses/no objection certificates/sanction of plans, permissions
from appropriate authorities for construction of bullding/warehouse/etc on the
schedule property, make construction, additions, alterations in the property, to

appoint labour, contractor, architect, such other persons etc., for this purpose and
make payments on Principal’s behalf.

(16)To represent before all the government, statutory, panchayat, local body and
other authorities with respect to the schedule property.

(17)To get electric (light & power) connection/meter installed/changed in the said
property and for the purpose to sign and submit any application(s), Indemnity
bond(s) etc. to deposit the dues and demands etc. To deposit the electricity/water

charges with the concerned departments in respect of the said property and to get
the receipts thereof.

(18)To get Water/Sewer connection/meter installed/changed In the said property and
for the purpose to sign .and submit any application(s), forms, affidavit(s),

undertaking(s), no objection(s), indemnity bond(s) etc. to deposit the dues &
demands etc;

(19)Te compromise,"compound or withdraw the case(s), to appoint an arbitrator, to
proceed in arbitration proceedings, to deposit and withdraw money, to execute
decree, to receive and recover the amount of decree and to Issue the receipts for the
same; To proceed and conduct all the proceedings related to the said property.

(20)To sell/transfer the said property, In whole or in parts, to any intending
purchaser(s) to enter Into any agreement with the purchaser(s), to receive the

consideration amount In full or in parts, to issue receipts thereof and to sign 2ll
relevant documents to sale of the said property.

(21)Te apply for and get any type of permission and/or clearance/no objection
certificate to sell/transfer the said property from any concerned/competent authority.

(22)To appeint such other or further general/special attorney(s) and to revoke the
powers conferred upon such attorney(s).

(23) Generally to do all lawful acts necessary as the attorney deems fit in relation to

the schedule property without any limitation whatsoever on such powers with respect
to this irrevocable and unconditional power of attorney.

Contd.....5
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(24)Apart from the authority which has been expressly conferred, the attorney s
hereby granted and possessed of all implied authority for giving effect to the
absolute puthority conferred on the attorney herein with respect to the schedule

property. The Principals shall from time to time execute and deliver all such further
documents and do all acts and things without any limitation as the Attorney may
require in his discretion to effectively carry on the full intent and meaning of this
deed and to complete the transactions contempiated hereunder. If any doubt or

dispute shall arise at any time whether a specific authority/power has been conferred
under deed or not, the opinion of the attorney in such case would be final and
binding on the Principal, Attorney and third parties, if any.

(25)The reference to singular is to be read as plural at the relevant places. Each of
the provisions of this deed shall be severable, and if any one or more of the
provisions of this deed is unenforceable as per applicable law, such unenforceabiliity
shall not affect the enforcement of any other provision of this Agreement. If at any ,1
time any dispute shall arise in respect to the schedule property between the Principal
and the Attorney, it shall be settied by arbitration to be conducted by referring the

same to a sole arbitrator appointed by the Attorney. The deed Is subject to the
jurisdiction of courts in New Delhi alone to the exclusion of all other courts.

(26)We hereby agree that all acts, deeds and things lawfully done by my said
Attorney shall be construed as acts, deeds and things done by us and we undertake
to ratify and confirm all acts whatsoever that our said Attorney shall do or cause to

be done for us in exercise of the powers hereby given under this irrevocable power of

attorney and keep the attorney fully indemnified by us against all risk and costs at all
times to come.

SCHEDULE PROPERTY
All that piece and parcel of the land comprised within the Ganguvarpatti Village,
G.Kallupatti Panchayat, Periyakulam Taluk, Theni District, measuring a total extent
of 1,90 Acres, within the Registration District of Theni and Registration Sub-District

of Vathalakundu situated within the revenue survey numbers mentioned herein
below:

Ir'gf | SURVEY NUMBER EXTENT
| ___ACRES c
01. | 420 ' 1 90
‘I Total § ExtﬂTL 1 30

For BAHRI ESTATES PVT. LTD.

VENKATESH AGRO EST . I
: s V. S-M..-i.l'tMﬂﬁ
: e, < Authorised Signatory
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IN WITNESS WHEREOF we have signed this deed at /2727 <R 4v /DU
25 day of 7 2010

YENKATESH AGRO ESTAT . LTD.
Authorised Signatory
ATTORNEY
M/s.BAHRI ESTATES (P) LIMITED
For BAHRI ESTATES PVT. LTD.
WITNESSES V- Savine [E PO
As;., RS e Authorised Signatary
1 e B\ uuzjﬁmﬂpi :
8 r—
A ﬁfsemz: LDy A

BhEmnal- €L oo R0,

¥ - Clk. Howh ned Falocic)
A Huihﬂwmf Ve 2 Twane o antuihs

ﬁamw
: M/s. P.Y.S. Glrldhar & Sal Associates
nri:ed A Advocates
Sal Srujan 319 (0ld No.155), Linghi Chetty Street,
Giridhar & Sai, III Floor, Chennal - 500 001,

Advocats © : 25243949 /42163949 - Fax : 25229151

No.319, Linghi chefdp!si-Aadlafyahoo.com
George Town, Chennai - 600 001.
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VENKATESH AGRO ESTATES PVT.LTD

Extract of the minutes of the board of directors of M/s Venkatesh Agro
Estates Pvt.Ltd meeting held at the registered office of the company at C-30,
Chirag Enclave , New Delhi - 110048 on 6th March-2010

RESOLVED THAT Mr.Ram Gopal Sehgal son of Late Shri.G. D.SEHGAL is herei:w
authorized by the Board to execute a registered Power of Attorney appointing M/s.
Bahri Estates Private Limited having Its registered office at D-16A, INDRA ENCLAVE,
NEB SARAI, NEW DELHI - 110 068 as thic Company’s authorized attorney in
respect of the property hereunder for the purpose of developing, marketing, selling
and otherwise dealing with, or to exercise such other powers as prescribed.
PROPERTY

All that piece and parcel of the land comprised within the Ganguvarpatti Village,
G.Kallupatti Panchayat, Periyakulam Taluk, Thenl District, measuring 2 total extent
of 1.90 Acres, within the Registration District of Theni and Registration Sub- -District

of Vathalakundu situated within the revenue survey numbers mentioned herein
below: :

ITEM | SURVEY NUMBER ':"'_ EXTENT _‘“’ g .
| S T ACRES CENTS
01. 420 i a0
—_—_#-_ e — S —
] Total Extent 1 90 |
#ﬂ_ =

ified True Copy ‘
Specimen Signature of
Mr. FLG Sehgal
For Venkatesh Agro Estates PvL I'IB
VENKATESH AGRO ESTAT
S. VAIRASL 31’ LR B
. ADVOCATE & NOTARY PURLIC
Harshl Bahri . ~ Ne. Hg.g'l Gié g.EFLATS
. N
Diréctor < © ' Y. NAGAR, CHENNAI-600 017.

PHONE: 24233 J)42
CELL: 88411 356856
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For Bahri Estates Pvt Ltd %* ST R
- Bahri Estatesl Vit ; LE
An IS0 8001: 2008 C—a[ﬂ Onﬁpm[ SN
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BAMHRI’

() masem

Bahri Estates Pvt. Ltd. She o

BY HAND DELIVERY e
™ e T

The SUb-chl'StrﬂI‘, 'r:u-:-"{}:i“‘-i:f . o \ -_ .
Chits & Socicties, LM e e
'_‘T.,'jf{ .4'4'1-‘:?':!"," '.'r '- _

Dinduga]' L r‘%‘-' »
?'L:'rtr' ."i"

Sub:- Representation — Cum - Objections on Bohl.lf of Ba.hrl -

Estates Pvt Ltd Promoter and Developer of Bahthuntiful

Country Project,situated G.Kallupatti
PeriyakulamTaluk, Theni District, Tamilna

du-6257203 for

Not Registration of the Society / Association fundar.f tho |

name and Style of BBC-SOS Association ”'f}"‘f“ ey

PG~ e
RespECted Slr -:,”»"Q‘_}j iy 3
A v

andkMarketmg -,

Bahri Estates Pvt Ltd is in the Business of Development it

and Managing Retirement Communities for senior citizens and AS:a]
in bringing the concept of retirement homes in India. The Estates Pvt

Ltd is known to be equipped with requisite expertise to mesagdrun the

retirement community with single source responsibility thh‘_;arg in house

team of professionals | gl
e

Bahri Estates Pvt Ltd has deve10ped a Plotted Project underﬁ‘ e banner of

Bahri Beautiful Country, which is not meant for a pa.rtlcular community

F‘H‘b i

but comprising of different community living for various groups/classes of *

people depending on the needs and requirement of the Customerg};_.:r

'f ;"-15-{;. v !

Bahri Estates Pvt Ltd has come to know from the reliable: so‘ that few

BEF

Plot Owners who are residing in the project have joined hands together in R

connivance with each other and have approached this oﬁce:for regstratlon
of the Society / Association under Tamjl Nadu Societies tchlstratlon Act
1975 I-_':;_ ! ":ﬁ’;—- ot Ll

r:.,.h

Bahri Estates Pvt Ltd most respectfully subrmta that theﬁ smd Soc:lety /
Associationshould not be registered as’the:same is agajnstrt.he Equity and

T e, T

Principals of Natural Justice. The few among. other Grounds on which the

nFLN ¥

Bahri Estates Pvt Ltd is making the prescnt'Repmsentatlon/Objechon are

articulated herein below:- F ARSI, N e L
f ad _ » #

cmem

Bangalore Office : No. 2A, 2nd Floor, Lavelle Mlnlloﬂ. l..lvclc R«U Bimml Ph.NO.: *91mm a1
Madural Office 1 J. Ranl Towers, 18! Floor, 17-Bypass Road, §. &:’Gﬂhl? Madurel-825 010, Ph. No.: 01452

Reglstered Office : D-16A, Indirs w-‘.‘iirﬁb Seral, New Deln-110 064,
TOLL FREE No.: 1800-102-2111 - GIN-UT0102DL1996PTC084075

Crannaed with NC"am Qrannar

Village /- Pnnchnylt,_

s;a:pioneers
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Paal Retata & Hinapliatty + Agadire

BAMHRYS ' \

Bahri Estates Pvt. Ltd.

L R B i
2. That since inception, the motive of the Bahri Estates Pvt Ltd. was {

and/or .is that an independent welfare association of the residing in'the -
town?mp 18 must to look into the issues that may arises in a dayto |
day living and to take up the matter with the competent authoritié:a"?fo't{ s
the common interest of the residents for providing or mpmvmg 2
common facilities among others park, drainage, roads, SU'eCﬂiéﬁ:tgi:f,jf :

scavenging, water and electricity supplies, and other facility(ies) j.i' b

3. The Bahri Estates Pvt Ltdis aware that in the absence of one umform ",
welfare Association, the residents shall set up the multiple V{,glfare _
Association for different group of people in the Bahri Beautiful Country -

. mzsf}ﬁ ey
d

and it shall be not be feasible as there will be no uniformity:

-
P T

consistency in the functioning of the welfare associations for different .

. L yled
reasons and shall create confusion and problems as there williibe: -
On:. .

similar issues which cannot be dealt separately but needs a comm

& o
r t‘ ., - "'k i .l J'h i
wi Wi Ny .‘1" u‘h'\ -

frame of mind. R

I_J" - ,-:1'-'.

': j’ Vel 'S
4. That to the motive for the welfare of the Owners who, shall be

plots and will be living in the Bahri Beautiful Country, must
spend their life in peace rather fighting with each other on issues which

'. .’:.f"ll' i-.: - .

are not that important for day to day living. . :i*“ i

ﬂ"

That in furtherance to the above, the Bahri Estates Pvt Ltd formulated

a scheme to market and sell the Plots by incorporating thebmdmg
clause with the intent of keeping all the residents as a;ﬁl?ge_ knit
bounded family with the group of people being elected through the
: t;:"flf' faf._h'-,.'_'-*l'_ -
democratic process to look after the needs of the Remdentﬁ;;fja;‘?.;t-'lf;t?;f-'“-‘ e

An 1SO 8001: 2008 Certified Company e

j' . '; 25000.55575000.91-9?11102969
- 110030 Ph. No.: +91-11-654
i ey Nmﬂ Chennal-800 018. Ph. No.: +01-44-45000750/51/52/53
. Eml.':' rl‘l';adﬂ;ld Blnu.I 01 Ph.NO.: *91-00-2227522;02:21‘3::22
Vo : lore-6600 ' =
C Ph. No.: +01-452
_Colony, Madural-625 010.

oor, 17-Bypass Road, 8.8, Colony, & 110088, .t o |

01OZDL1996PTCO i/ﬂ’

L

= |
1 l‘ldaml'ﬂﬂfomﬁnlcommun“y_go .-* .

tend M
832, GF, Lane No. 3, Wes
Delhi Office : BI';MM m 2nd Floor, Jamal's Nainar Enclave,
Chennal Office :

» Injodda f |
Crannad with FamMQrannar ‘éjr. {-'j._-‘;_;.
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©. The villa plots are sold subject to the condit; .

Agreement. The Purchasers of villg

7.

ol ﬂ' -
"
/

As per t;ne terms of the Agreement the buyers are bound to jé'ﬁé
Association to be formed by the Bahri Estates Pvt Ltd. All the vﬂlif?ﬂl'ﬁ

owners had given their consent to join the Association to be ﬁ%’ﬂ"}"- A

formed?

LR
* 'rg'*fﬁ.;hb’

the Bahri Estates Pvt Ltd.
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wileri ! -.;.i?*’l?;;%:-:*-g-'-“:' o g
By signing the Agreement all the signatories had consented to{besthess: " :
g G 2 500 (8 Mall g o 2
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Ltd, viz.,, “Bahri Beautiful Country Plot Owners Residence Welfare <:- - .-

members of the proposed Association formed by the Bahri Estates:
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9. That the Bahri Estates Pvt Ltd has already registered theiSociety., = . -
under the name of Bahri Beautiful Courtry Plot Owners Assocmﬁonj*‘;.* s

Kot Y h KA N

10. The Members who are trying to register the society are violating: the “ RN <

IV .,

agreement entered into with Bahri Estates Pvt Ltd. It is a fraudulent :-

ISR N o~
activity being signatories to the Plot Buyer Agreement, the members of

-4

the proposed society cannot form a society in viola 'Sﬁﬁﬁ%T&the*

bt ad

Agreement. It is a fraudulent activity tantamounting to breach¥of 'l‘rust

-
‘Irr "'I- .'

and punishable under Indian Penal Code along with otherzpenal * .
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11. The proposed society is being formed in violation of the Agrecment they - - .- - 4
entered into with the Bahri Estates Pvt Ltd. The primetaim ‘of the - by
office bearers of the respondent society 18 ,f__‘?nfly onis e
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unlawfully. %5 SRS R A

/, ' . ¥ ,I:;::::'ll;f}“a‘:é " :-_ . T -' ‘! .

""',‘ r:.'_l",,"';'”:'.:':;} .‘1.-;‘,1; o ™ e

For Bahri Estates Put Ltd R vy
S R r\,‘:.\.‘ - .-L_:_‘ pabts " .

.l'i"f‘:?:‘if!‘-'r'_;!:t# s = '1,‘_- 1, '” o ';’ i '’a

o SRR G ke LU e

' RIS B0 R G L A I Racien S

A T T LS

Bahri Estates Pvt. Ltd: ", RSy IR T - o

An ISO 9001: 2008 Certified Company . -" -. L Sp

Lane No. 3 Wasiend Marg, Saldullajab, Now Dethl - 110030 Ph. No.t +0

: d Floor, Lavelle Mansion,
 No. 2A, 2n T oot Rosd, 8

Crannad with MfamSrannar

T A1.85425000, 85475000, 019711102089 | = '\"

AN

- By -~ °? 2
uEldimlmd.AhlepoLwonw.HLHuﬂl-dHW S

™ I - b
L

s

s



BAMHRI’ in
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Bahri Estates Pvt. Ltd. s

' ! ing to sabotage the; -
12. The Society being formed fraudulently are trying ge RE1c::.
peaceful running of the Bahri Beautiful Country Project and ultimately

collapse the existing module of the Bahri Beautiful Country Pro _E_C_f_i:*;'.

_."-‘ - -
{'-f

bringing adverse hardship to the residents. il
R P
'L*}'*‘ A

On the basis of the above the We the Bahf'l .Estate.s Pvt L;dgq;s:‘et
respectfully submits that in the interest of the existing res1d'entsi. arn 3%513 by
buyers and thereby have come before the Hon’ble authont_\if t;) poi:;(:;{m1
relief that the said Society under the name BBC-SOS Associa 0:1: :E.hd
not be registered and/if at all any action taken towards th:rd safne ‘ ,?}ﬂfor 4l
Estates Pvt Ltd must be given an opportunity to be heard in perso o

additional submissions _ . e
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To Whom It May Concern
Dear Sir.,

This is to inform you that we are the Owners/Residents of Bahri Beautiful Country
and would like to bring on record that BBC — SOS Association 1s formed by a
handful of residents who have registered their association..

We the undersigned are no-where associated with the BBC SOS Association nor do
we support their actions in any manner.. |

We are living at Bahri Beautiful Country peacefully for the last several years and

wish to live last phase of our life happily under the Service Provider Bahri Realty
Management Service Pvt. Ltd. - |

Thank you.

R RATAKUNMAR .

JOSEPH INE |
4 2LTH DoRoTHY RATAKVMAR @9&’;

314 A ﬁufu 679.(7@]1

155 13
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To Whom It May Concern

Dear Sir.,

This is to inform you that we are the Owners/Residents of Bahri Beautiful Countty

and would like to bring on record that BBC — SOS Association is formed by a handful
of residents who have registered their association..

We the undersigned are no-where associated with the BBC SOS Association nor do
we support their actions in any manner..

We are living at Bahri Beautiful Country. peacefully for the last several years and

wish to live last phase of our life happily under the Service Provider Bahri Realty
Management Service Pvt. Ltd.

Thank you.
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Q)

We the underm:gned are no-where associated with the BBC SOS Association nor do
we support their actions in any manner .

“{e artz lﬁ:ienlga att Bhahn Ii.eautif:}l Country peacefully for the last several years and
wish SUL phase ol our hife happily under the Servi ] '
Management Service Pvt. Ltd. " Service Provider Bahd ey

Thank you.
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To Whom It May Comjern

Dear Sir.,

This is to inform you that we are the Ou*x:éx*szeshlunls of Baliri Beauriful Cog .

and would Iike to bring on record that BBC -

SOS Association is formed hy a bl

of residents who have registered their association.,

We the undersigned are no-where associatec
We support their actions in any manner..

L with the BBC:£0S Assocint. 1o cho

“{e' are living at Bahni Beautiful Cm}’htr}' p'ef:celful} y folf the Jusi ':;;:\'ui'ztl i s
wish to live last phase of our life hnppily under the Service Provider liul_-. RO B

Management Service Pvt, Ltd,

Thank you. ' R ity
SL.No. Pbt No. Nameof Plot Owner [ Siemin
l =X SerpTre g
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[Sl. No. Plot No.

o —

Name of Plot Owner Signature
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To Whom It May Concern:

Dear Sir.,

This 1s to inform you that we are the Owners/Residents of Baliri Beautiful Cou .
and would like to bring on record thal BBC — SOS Association is fermed by 2 k:v, 27
of residents who have registered their association..

We the undersigned are no-where associated with the BBC £05 Associa! #ow cto
we support their actions in any manner..

We are living at Bahri Beautiful Country peacefuliy for the las. several - -

wish to live last phase of our life happily under the Service Provider i o
Management Service Fvi. Lid.

Thank you.

CECE N o — W R SES—— = ——— . E— —

Signatuve i

Sl. No. Plot No. Name of Plot Owner
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Bahri Esate's Pvt Ltd. Mail - Fwd: Format letter from Residents
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4 PRAVEENA S <praveena@bahriestates.co

M Gmall

Fwd: Format letter from Residents

1 message

John Richard ijohn@bahriestates.com‘:*

Sat, Apr 23, 2022 at 11:26

To: PRAVEENA S <praveena@bahriestates.com>

John Richard

GM - Sales & Operation

Bahri Estates Pvt Lid.

Chennai Office:2nd floor,

Jamal's Nainar Enclave 44,
Eldams Road Alwarpet

Chennai - 600018

Phone : 9500009541/9600060941
Email - john@bahriestates.com

Forwarded message ------ —

From: Shirley Ranjan <shirley.ranjan@gmail.com>

Date: Wed, Apr 6, 2022, 12:45
Subject: Format letter from Residents

To: <john@bahriestates.com>>
Cc: Anindita <crm@bahriestates.com>

To Whom It May Concern

Dear Sir.,
This is to inform you that we are the

record that BBC — SOS Association is formed by a handful
We the undersigned are no-where associated with the B

any manner..
We are living at Ba

Owners/Residents of Bahri Beautiful Country and would like to bring on
of residents who have registered their association..

BC SOS Association nor do we support their actions in

life happily under the Service Provider Bahri Realty Management Service Pvt. Lid.

Thanks and Regards
Shirleyranjan
Villa No: 183

hri Beautiful Country peacefully for the last several years and wish to live last phase of our



94 /95

-

"UORRID0SSY SOS DFd 92U IM PIIRIDOSSE 2IYM-0U I PpaudIsIopun ayj ap

“UONBIDOSSE J13Y) PAId)SIZal 2ABY OYM SJUIPISAT JO [njpuey e £q palLIO) ST UOBIIOSSY SOS — D49d 183
P10231 uo Suuiq 03 31| p(nom pue £nuno) [Ynneag LYeg JO SJUIPISIY /SISUMQ) Y} I8 9M JBY[} NOK WLIOJUl 0 ST SIYL

IS e

WIIDUO0) ABJY 1] WOA\ OT,

‘Pais1] a3 [lew S11f} Jo Aem AQ UOQBULIYUOD INO PI)SI[ ‘PISSTIISIP SY

‘UyoL I 1ea(

<03 S8IE)SallYEq@UEBUEABIEST> 29

<05 Sa1eIsoNUeqO D> ‘<00 Saje)salyeqouyol> 0]
ysexesdeAer 3/ wysyeeAuebng r - $9z : ON EJlIA :103lgng
€2-61 '2Z0Z ‘9 4dY 'paM @jeQ

<UWOO"Ieujipal@ e LUIOUIA> HSYMVNAVAVI NYHYMSY3I (Woi
----—--- 9DBSSSLW paplEeMmIO -

Wwod'sajejsaugyeqmouyol - jewyg .
L ¥60900096/1 ¥S60000S6 - duoyd

810009 - l'euuayd
jodiem|y peoy swep|3

T O\ e lew yoieas p

lews - woa pewbmdoysAeld - ysexeideder 3 / uysyeeAuebng - poz | ON E(IA PM4

R b b B A BT

et

ovy

éri-tﬁt-tﬂq — —ata—

S]eyd JuaJ3al ON

S— e

Bupeaw e ujor

Dunsaw man

S £ =17V

Juag
S1EYD
juepoduwl)
pazoous

pauels

SS97

xoquyj

-

TN

A 9sodwon)

lews finld =

WY LE'B "2TiL



95/95

L/l WMAMYDpBsdiqgDIHNIZiZgdAW D Z60) 1 u\xonc_ﬁe::_mE\ES.a_L )

_.- ~
b
¢

| ‘P11 "IAd 221A135 Juawadeuey Ayjeay 1iyeg Japinoid ..i.J.I* T s L
' Anddey 311 1no Jo aseyd 3se| aAI| 03 YSim pue sieah |BJ3ASS ISe| 3y Joj Ajjnjadead Aujuno) |njuneag yeg e SUIAl 218 NN N Bw_._o juadai ON
+ JUSJUIA e
“Jsuuew Aue u) suonae 21ayy yoddns am op JOU UOLEID0SSY SOS SEF 24l YIIM pajeldosse alaym-ou aie s\
. synoBuey
"UOLIBII0SSY JI3Y] paialsidal aAey Oym SIUapIsat Jo |njpuey e AQ pawiio) s1 UOLe|d0SSY —_—
| 1ty p2023J U0 SulIq 03 §I| pPjNOoM pue Aljuno) |njuneag lJyeq JO SIUAPISAY/SI2UMQ 3y} aJe am Jey) noA wuojul 03 sISiyl Dupjaaw e ujop

Bujloaw manN

‘1S 1ea
- 199N
NY3ONOIJ AVIN 1 e S—
) R U C
<Ur'09°000qD)ElE> BUlY 97 S1IEHO
<I03'S9jejsSaugeq@uyols 01 yepodw
0d8 @y 03lqng
Ov:91 ‘2Z0T '9 4dy ‘P :8jeQ pazoous
<UI'037033q@UEley> el deyyameyyn ueiey :wold
—-——- 9bessaw papiemi0 4 ---—--—- " PoUEIS
’ . SS9
wossaje)Saujeqouyol - jlewy L xoquj
L ¥60900096/1L 56000056 - |udyd
\\\ll-llllllll"‘l/_
810009 -leuusyy
. @sodwo)

™
-
D

7 S\ vy lew 4oIeas o lrwo fag =

weiies annevvnan iRmndanie Aelicd < ~aa DM ' WY ZE8 CZ/Lv



